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 MR.  DEPUTY-SPEAKER:  The
 «question  is:

 “That  Ciauses  2.  3,  4  and  l,  the
 “Enacting  Formula  and  the  Title
 ‘stand  part  of  the  Bill.”

 The  motion  was  adopted

 Clauses  2,  3,  4  and  I,  the  Enacting
 Formula  and  the  Title  were  added  to
 ‘the  Bill.

 SHRI  PRANAB  KUMAR  MUKH-
 “ERJEE:  J  beg  to  move:

 “That  the  छा]  be  passed.”

 MR.  DEPUTY-SPEAKER:  The
 «question  is:

 “That  the  9]  be  passed.”

 The  motion  was  adopted

 714.25,  hry.

 INDIAN  IRON  AND  STEEL  COM-
 PANY  ACQUISITION  OF  SHARES

 BILL

 THE  MINISTER  OF  STEEL  AND
 MINES  (SHRI  CHANDRAJ!T
 YADAV):  I  beg  to  move*:

 “That  the  Bill  to  provide  for  the
 acquisition  of  certain  shares  of  the
 Indian  Iron  and  Steel  Company
 Limuted  with  a  view  to  securing
 the  proper  management  of  the

 ‘affairs  of  the  Company  and  the
 continuity  and  development  of  the
 production  of  goods  which  are
 vital  to  the  needs  of  the  country
 and  for  matters  connected  there-
 with  or  incidental  thereto,  be  taken
 into  consideration”

 Mr,  Deputy-Speaker,  Sir,  in  view
 ‘of  the  urgency  of  acquiring  the
 shares  of  the  Indian  Iron  and  Steel

 ‘Company  and  initiating  the  neces-
 sary  action  for  financial  assistance

 tte  the  company,  an  Ordinance  was
 Promulgated  on  I7th  July,  ‘1976,  ac-

 quiring  the  shares  ot  the  Company

 of  Shares)  Bill
 hela  by  all  non-Government  parties.
 Excepting  the  public  institutions,  all
 shares  have  been  acquired,  according
 to  that  Ordinance.

 Before  I  make  my  observations,  1
 would  like  to  point  out  that  certain
 amendments  have  been  made  in  the
 Ordinance  to  facilitate  the  work  of
 the  Commissioner  and  also  to  pro-
 vide  certain  facilities  and  remove
 difficulties  which  may  unnecessari-
 ly  accrue.  Therefore,  certain  amend-
 ments  have  Leen  made  in  Section  9,
 Clause  7  and  Section  42  of  the  Ordi-
 nance  which  are  incorporated  in  this
 Bill.  After  this  Ordinance,  the  posi-
 tion  will  be  like  this.  In  IISCO,  the
 shares  of  the  Government  will  have
 predominance;  it  will  become  exact-
 ly  a  public  undertaking  company.
 Now,  the  shares  held  by  the  Govern-
 ment  would  amount  to  57.32  per  cent
 of  the  equity  share  capital  and  60.55
 per  cent  of  the  preference  share  capi-
 tal.  At  the  same  time,  protecting  the
 interest  of  the  public  institutions,
 the  remaining  shares  would  be  distri-
 buted  as  follows:  LIC  will  have  29.74
 per  cent;  UTI  will  have  7.73  per
 cent;  nationaliseqg  general  insurance
 companies  will  have  2.96  per  cent;
 SAIL  equity  percentage  will  be  ‘5.18;
 the  State  Government,  Bengal,  will
 have  preference  shares  0.02  per  cent
 and  equity  shares  0.00  per  cent.  This
 makes  verv  clear  that  these  com-
 panies  will  now  become  entirely  pub-
 lic  undertaking  companies,  and  there-
 fore,  there  will  be  no  private  com-
 pany  OL  private  individual  share  in
 this  Company.

 The  history  of  the  Company  is
 well-known.  The  production  of  the
 Company  was  deteriorating  very
 fastly  four  years  before  and  the
 Management  was  showing  a  gross
 negligence;  rather  I  should  say  that
 they  were  completely  bent  upon  des-
 troying  thig  Company.  They  were
 not  taking  any  care  for  its  mainten-
 ance.  There  was  no  scheme  for  re-
 habj}itation.  Even  the  interest  of
 the  workers  was  suffering.  The  Gov-

 *Moved  with  the  recommendation  of  the  President,
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 ernment  pould  not  be  only  a  silent
 spectator  when  the  steel  industry  has
 a  very  important  position  in  our
 economy.  Therefore,  the  Govern-
 ment,  at  that  time,  taking  into  con-
 sideration  the  national  interest.
 decided  to  take  over  this  Company.

 Certain  figures  will  show  how  bad
 was  the  condition  when  the  Govern:
 ment,  really  speaking,  stepped  in  and
 took  over  this  Company.  Before  its
 take-over,  I  will  give  you  the  figures
 of  three  months  of  its  production.
 Tn  April  (1972,  the  Company  was
 producing  48.53  per  cent  of  its  uttli-
 zation  capacity;  in  May,  it  further
 weduced  to  40.74  per  cent  of  its  uti-
 lization  capacity;  in  June,  it  came
 to  as  low  as  3.52  per  cent  of  its  uti-
 Hzation  capacity.  Therefore.  ‘the
 figures  will  show  that  the  Company
 was  almost  going  to  be  closed  and
 at  would  have  rendered  thousands
 of  workers  jobless  and  also  destroy-
 ed  a  very  important  factory  which
 woulqg  have  otherwise  served  the
 daterests  of  the  nation.  In  thig  situa-
 tion,  on  24th  July  1972,  the  Govern-
 ment  took  over  the  Management  of
 the  Company  and  later  on  this  period
 wag  extended.  Since  the  Government
 took  over  this  Company.  the
 Central  Government  has  been  man-
 aging  this  Company  through  a  Cus-
 todian  and  later  on  through  an  Ad-
 ‘ninistrafor.  Now-a-days,  we  have  a
 top  executive  as  the  Administrator
 of  this  Company.  During  these
 years,  certain  very  important  steps
 were  taken  A  rehabilitation  scheme,
 along  with  certain  other  improve-
 ment  steps,  has  been  taken  up  and
 social  activities  have  also  been  taken
 up  for  the  socia]  welfare  of  the
 workers  There  was  a  Committee
 appointed  to  go  into  the  details  and
 to  work  out  a  rehabilitation  scheme
 for  the  Company.  A  scheme  was  pre-
 pared  and  a  Technical  Commitlee
 estimated  that  about  Rs,  43  crores
 will  have  to  be  invested  in  the  re-
 habilitation  scheme  Up  till  the  end
 of  June  976  the  total  expenditure
 On  the  scheme  amounted  to  Rs.  37.74
 crores.  Due  to  the  inflationary  mar-

 ket  forces  and  higher  prices,  the  ear-
 Her  estimate  has  beer  aud  it
 hag  gone  up  to  Rs.  5§  pie  after
 deleting  the  items  which  were  to  be
 taken  up  separately,  The  Company
 has  asked  the  Government  to  make
 available  to  them  Ra:  80  crores  inter-
 est  free,  up  te  IBZ0-7)]  so  that  neces~
 sary  steps  cowl!  be  taken  to  comp~
 lete  the  rehabilitation  scheme  of  the
 Company.  The  fotal  amount  of  loans
 taken  by  the  Company  was  about
 Rs.  93  crores,  of  which  loans  fronr
 the  Government  amounted  to  about
 Rs.  6  crores.  The  interest  burden  on
 the  Company  was  also  very  high  28
 the  Company  had  to  pay  annually
 about  Rs  i9  Crores  as  interest  If
 this  trend  had  continued,  after  three
 years  the  Company  would  have  Ind
 to  pay  Rs  74  crores  per  year  85
 interest.  This  was  the  situation  and,
 after  spending  so  much  money  and
 also  improving  the  production  signi-
 ficantl’  the  Government  decided’
 that  this  Company  could  not  be
 given  back  to  the  old  Management
 which  was  so  cruelly  negligent
 Really  speaking,  they  had  no  interest
 and  they  were  callous  to  the  Under-
 taking  and  to  the  workers  also.

 Though  efforts  have  been  made,
 I  should  say  that  we  have  still  not
 reached  a  very  satisfactory  level  be-
 cause,  though  a  lot  of  work  has  beerr
 done,  the  rehabilitation  scheme  is
 still  in  operation  and  the  Company  is
 facing  a  very  serious  financial  crisis
 Therefore  the  Government  had  to
 step  in  and  the  Government  could
 not  invest  money  unless  and  until
 the  Company  was  in  Government
 hands,  Taking  all  these  factors  into
 account,  this  Ordinance  was  promul-
 gateq  and  this  Bill  is  now  before  this
 hon  House  During  these  four  yeasts,
 all  efforts  were  made  to  increase  the
 utilisation  capacity  of  the  Company.  As
 I  had  said.  just  before  the  take-over.
 the  utilisation  capacity  had  reached
 as  low  a  percentage  as  3  per  cent
 but  during  last  year,  ie  the  outgoing
 financial  year  1975-76,  the  Company
 produced  63  per  cent  of  the  utilisa-
 tion  capacity  and,  in  the  current
 yeat,  the  targetted  production  is
 68.5  per  cent  of  the  capacity.  Very
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 recently,  I  had  a  meeting,  when  we
 tried  to  sort  out  certain  important
 problems  and  also  take  care  of  the
 ‘fmancial  aspect.  On  this,  we  hag  a
 discussion  with  the  Planning  Com-
 mission  and  the  Finance  Ministry.
 ‘Later  on  I  told  the  Management  that
 they  shoulg  not  feel  satisfied  that
 they  have  reached  68.5  per  cent  of
 utilisation  capacity  and  that  they
 should  try  to  exceed  this  target,  and
 the  Management  has  assured  me  that
 every  possible  effort  will  be  made
 not  only  to  fulfil  fhe  target  but  to
 exceed  it.

 This  Company  has  about  22.000
 workers  working  at  Burnpur.  about
 8.000  workers  at  Kulti,  about  9,000
 workers  in  coal-mines  and  ore-mines,
 ang  about  400  workers  at  Ujjain—
 IISCO  Stanton.  Certain  questions  may
 be  raised  that  they  are  still  contract
 workers,  We  are  taking  care  of
 them.  The  latest  figures  show  that
 there  are  2.00  contract  workers
 who  have  to  be  departmentalised
 We  have  decided  certain  things  with
 the  major  trade  union  in  the  Com-
 pany.  Certain  schemes  have  been
 worked  out,  certain  formula  has  been
 agreed  to,  and  according  to  that  for-
 mula,  out  of  2.100  workers,  540
 workers  have  been  already  absorbed
 as  permanent  workers,  and  steps  are
 being  taken  to  see  that,  during  this
 current  year,  800  more  workers  are
 ahsorbeqd  as  permanent  workers;
 after  negotiating  with  the  trade  union
 leaders,  we  will  take  the  necessary
 steps  to  absorb  also  the  rest  of  the
 workers  who  are  engaged  in  those
 works  which  are  of  permanent  nature.

 A  programme  has  been  worked  out
 to  bring  this  Company  to  its  normal
 health.  I  am  sure,  as  other  sister
 steel  plants,  during  the  Jast  one  year,
 they  have  done  very  well;  this  is
 now  becoming  a  public  undertaking
 and  is  joining  the  family  of  the  pub-
 lic  undertakings  in  the  stee]  indus-
 try—this  plant  also  will  do  well;  we
 will  take  al]  possible  steps  which  ore
 being  taken  in  other  steel  plants. A  Consultant  has  been  appointed,
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 and  he  hag  been  askeg  to  make  a
 study  and  prepare  a  feasibility  report,
 whether  we  can  go  for  expansion  of
 this  plant.  We  are  expecting  that,
 by  the  end  of  October  or  in  Novem~
 ber.  we  will  get  the  feasibility  :eport,
 and  after  making  a  careful  scrutiny
 of  that  feasibility  report,  Government
 will  take  a  decision  whether  we  can
 go  from  one-million-tonne  plant  to
 two-million-tonne  piant.  The  deci-
 sion  will  be  taken  only  after  we  get
 the  feasibility  report  and  after  seeing
 the  financial  position  and  resources
 position  of  the  Company  and  how  far
 Government  will  be  able  to  provide
 help.

 For  a  very  long  time.  there  has
 been  a  demand  from  the  workers
 that  the  workers  have  not  been  given
 enough  accommodation  facilities.  This
 is  8  fact.  While  in  public  sector
 undertakings.  more  than  75  per  cent
 of  the  workers  are  living  in  the
 Company’s  quarters,  in  this  Company
 only  25  per  cent  of  the  workers  have
 been  given  quarters.  Very  recently
 we  have  taken  a  decision,  and  I  am
 glad  to  inform  the  House  that  a
 scheme  is  being  worked  out  at  a  cost
 of  more  than  Rs.  2  crores;  in  four
 phases,  We  are  going  to  construct
 1,260  quarters  for  the  workers  at
 Burnpur  and  Kulti.  Certain  other
 steps  have  also  been  taken;  2lectri-
 city  facilities,  hospital  facilities  and
 certain  other  community  facilities
 have  been  provideq  very  recently.
 Really  speaking,  we  could  not  do
 much  in  that  respect  because  as  I
 said.  the  Company  itself  was  facing
 a  very  serious  financial  crisis,  but
 within  the  resourceg  available  to  the
 Company.  we  have  taken  all  possible
 care  during  the  last  4-5  months  to
 see  that  the  workers  of  the  Company
 get  the  minimum  facilities  which
 should  normally  be  made  availahle  to
 them.

 While  in  the  other  steel  plants  we
 have  been  able  to  implement  the
 workers’  participation  scheme  and
 shop-level  committees  have  been
 formed  and  they  are  working  to  the
 satisfaction  of  both  the  Management
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 ang  the  trade  unions,  unfortunately
 in  this  Company  we  have  not  been
 able  to  implement  the  workers’  parti-
 cipation  scheme.  But  the  negotia.
 tions  are  going  on  with  the  four
 major  trade  unions  in  this  respect.
 However,  there  are  certain  com-
 mittees  working  at  the  plant  level,
 for  example  joint  industrial  relations
 committee  and  joint  production  com-
 mittee.  I  have  given  a  very  clear.
 cut  direction  to  the  Administrator
 that  he  should  have  negotiations  with
 the  major  trade  unions  so  that  the
 workers’  participation  scheme  could
 be  implemented  as  early  as  possible
 in  this  Plant  also.  I  have  been  as-
 sureq  by  both  the  trade  union  Jea-
 ders  and  the  Management  that  neces-
 sary  steps  will  be  taken  in  this  re-
 gard  soon.

 These  are  the  main  features  which,
 I  thought,  I  would  indicate  before
 the  hon  Members  expressed  their
 views.  I  would  very  much  weicome
 their  constructive  suggestions;  I
 would  only  request  the  hon  Members
 to  appreciate  the  difficulties  which
 the  Management  had  to  face  and
 the  level  to  which  the  Company  had
 reached  We  had,  really  speaking,
 to  make  a  very  gigantic  effort  for
 the  rehabilitation  of  this  Company
 ang  now  the  Management  and  the
 trade  union  leaders  feel  quite  confi-
 dent  that  they  will  not  pnly  reach
 the  target  of  68  per  cent  rated  capa-
 city,  but  they  will  go  upto  70  per  cent
 rated  capacity  and  the  day  will  not
 be  far  off  when  this  Company  like
 other  Steel  Plants  should  also  reach
 the  minimum  rated  capacity  of  90
 per  cent.

 With  these  words,  I  would  invite
 suggestions  from  the  hon.  Members.

 MR  DEPUTY-SPEAKER:  Motion
 moved:

 “That  the  Bill  to  provide  for  the
 acquisition  of  certain  shares  of  the
 Indiaw  Iron  ang  Steel  Company
 Limited  with  a  view  to  securing

 AUGUST  19,  1976  Co.  (Acquisition  of  773 Shares)  Bill
 the  proper  management
 affairs  of  the  Company  bP  a
 continuity  and  development  of  the
 Production  of  goods  which  are  vital
 to  the  needs  of  the  country  ang  for
 matters  connected  therewith  or
 incidental  thereto,  be  taken  into
 consideration”.

 We  have  allotted  two  hours  for
 this  discussion,  out  of  which  the
 Minister  hag  taken  almost  twenty
 minutes.  There  is  a  balance  of  one
 hour  forty  minutes  and  I  have  before
 Me  a  list  of  ten  speakers.  I  would
 only  request  the  Members  to  keep
 that  in  mind  when  they  speak,  es-
 pecially  Shri  Dinen  Bhattacharyya.

 SHRI  DINEN  BHATTACHARYYA
 (Serampore)-  Mr.  Deputy-Speaker,  Sir,
 so  far  as  I  know,  when  this  matter  was
 discussed  in  the  Business  Advisory
 Committee,  we  pressed  that  three  hours
 should  be  allotted  for  this.  I  do  not
 know  actually  what  was  the  ultimate
 result.

 Sir,  I  welcome  this  Bill,  no  doubt,
 but  because  of  some  clauses  inserted
 in  it,  I  cannot  give  my  unconditional
 support  to  it.  The  Bill  is,  of  course,
 a  welcome  measure

 In  972  when  the  Management  was
 taken  over  by  the  Government,  I  re-
 member,  the  late  Shri  Mohan  Kumara-
 mangalam  had  assured  the  House  that
 he  was  not  taking  over  this  Manage-
 ment  to  hand  it  back  in  a  healthy  con-
 dition  to  the  original  owners  and  that
 has  come  te  be  true  now.  These  are
 all  facts.  This  Company  was  one  of
 the  biggest  companies  in  India  and
 since  953  to  1971  its  subscribed  capital
 increased  four  times,  {.e.  from  7  88
 crores  to  27.5  crores.  The  reserves  also
 increased  seven  times  from  Rs  6!!
 crores  to  Rs.  42.44  crores  and  twice
 they  issued  bonus  shares  to  its  share
 holders.  The  total  dividend  paid  prior
 to  taking  over  was  Rs.  2511  crores
 So,  my  question  is:  when  this  is  the
 fact,  how  do  you  justify  giving
 Rs.  7,23,95,187.15  to  the  shareholders
 as  compensation.  Now,  you  have  used
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 the  ‘term  ‘compensation’  because  there
 fs  some  legal  difficulty  in  it.  Still,  you
 have  to  pay  this  large  amount  as  per
 this  Bill  to  the  shareholders.  My  point
 is  that  whatever  these  shareholders  in-
 vested  they  have  got  back  more  than
 that  and  I  do  not  find  any  reason  and
 I  do  not  know.  The  Minister  should,
 therefore,  make  it  clear  to  the  House
 whether  the  same  Martin  Burns.  Sir
 Biren  were  involved  here  and  the  resi,
 of  shares  were  held  by  the  private
 shareholders  as  benamidars  of  Sir
 Biren  and  whether  in  an  indirect  way
 this  money  wil:  be  given  to  Sir  Biren
 who,  I  will  say,  is  a  very  important
 industrialist  who  got  sufficient  patron-
 age  from  the  Government.  Before
 taking  over,  so  far  as  I  remember,  Mr.
 Mohan  Kumaramangalam  gtated  here
 that  nearabout  50  per  cent  of  the
 money  was  given  from  the  financial
 institutions  of  the  Government  of  India
 and  if  it  is  so,  how  will  the’  Minister
 justify  giving  this  amount  to  the
 shareholders?

 Further  more,  he  has  given  a  de-
 tailed  picture  of  how  he  wants  to  reha-
 bilitate  the  plant  and  a  committee  was
 appointed.  I  do  not  know  whether  it
 was  a  one-man  committee,  whether  our
 experts  or  some  experts  from  abroad
 would  be  brought  and  when  would  the
 report  be  ready  for  an  early  implemen.
 tation  of  the  plan  of  rehabilitat:on  so
 as  to  enable  it  to  manufacture  the
 type  of  special  steel  that  our  country
 is  in  need  of.  ]  have  not  been  able  to
 grasp  this  idea  as  to  what  will  be  the
 financial  structure  of  this  company  as
 it  is  a  public  sector  undertaking.  Still
 there  are  some  ifs  and  buts.  So  that
 point  may  be  made  clear  when  he  gives
 his  reply.

 Coming  to  certain  other  points,  so
 long  it  was  under  a  Board  and  still  it
 will  be  under  a  Board  of  Management.
 The  Administrator  will  no  doubt  be
 there  and  who  is  that  person?  And
 how  is  he  connected  with  the  old
 management?  That  point  also  should
 he  made  clear  to  us  because  we  have
 every  doubt  that  in  these  cases  we
 have.seen  that  the  old  managements
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 somehow  or  other  manipulate  in  such
 &  way  that  they  gain  the  advantage  of
 the  persons  who  might  be  posted  at  the
 head  of  the  industry.  So  that  point
 should  be  made  clear  so  that  there  may
 not  be  any  chance  of  any  doubt  re-
 garding  the  performance  of  the  Admin-
 istrator  of  the  Board.

 Coming  to  two  or  three  other
 points—because  you  have  asked  me  to
 finish  within  ten  minutes—

 I  am  not  always  unhelpful  to  you.

 MR.  DEPUTY-SPEAKER:  Now  you
 are.

 SHRI  DINEN  BHATTACHARYYA:
 In  this  Bill  we  do  not  find  any  figures.
 In  Kult),  Raniganj  and  Ujjain,  a  large
 number  of  employees  are  there  who
 were  working  before  the  take  over  and
 who  are  working  today.  You  have  not
 provided  any  clause  to  ensure  con-
 tinulty  of  their  service.  There  is  no
 guarantee  given  by  the  Act  in  regard
 to  the  fate  of  their  service.  The  Min-
 ister  has  stated  that  he  will  try  to
 bring  the  conditions  prevailing  here  at
 par  with  those  in  other  steel]  plants.  I
 do  not  know  when  it  will  be  done.  So
 far  as  my  knowledge  goes  these  people
 are  getting  less  wage  and  less  incen-
 tives  in  comparison  to  Alloy  and  other
 steel  piants.  The  scheme  may  be  made
 clear  to  us.

 The  arrears  due  to  the  employees
 should  be  the  responsibility  of  this
 Management  which  is  a  public  under-
 takings  management.  Arrears  due  to
 the  employees  should  be  duly  taken
 care  of  and  they  should  not  be  deprived
 of  their  due.  I  emphatically  demand
 that  ail  the  arrears  must  be  fully  paid
 to  the  employees  who  were  working
 and  who  are  working.  This  may  be
 either  gratuity  or  retirement  or  any
 other  wages  including  provident  fund.

 This  company  did  not  pay  their  dues
 fully  in  regard  to  the  provident  fund.
 So,  what  will  be  the  rate  of  the  employ.
 ees  who  are  working  here?  No  provi-
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 sion  is  there.  So,  we  want  to  hear
 regarding  this,

 Coming  to  the  other  pont,  I  may
 say  that  the  industrial  relationg  are
 not  at  all  good.  The  Minister  wll  re-
 member  that  I  met  him  twice  in_  this
 regard.  In  the  Burnpur  _  refractories
 you  are  getting  profit.  The  wages  of
 the  employees  were  decided  long  back.
 In  the  meantime  the  wages  of  the  other
 employees  have  gone  up  but  so  far  the
 wages  of  the  employees  of  the  refrac-
 torres  mm  Ramgan)  have  not  been
 mmcreased  They  met  the  Minister  and
 the  State  Minister,  but  nothing  has  been
 done.  I  do  not  know  what  sort  of
 ‘Committee  you  have  formed.  The
 Committee  might  be  there  to  see  how
 to  increase  the  production  but  not  to
 see  the  other  aspects  of  the  manage.
 ment.  My  point  s  you  have  formed
 the  shopfioor  level  commuitees  in
 Burnpur,  but  what  about  the  access  of
 the  employees  in  80  far  as  inventory,
 purchase  and  other  aspects  of  the
 management  are  concerned?  If  they
 are  not  given  any  access  to  that,  how
 ‘can  you  satisfy  that  the  workers  are
 getting  more  and  more  involved  in  the
 Management  of  their  concern?  That
 point  should  be  Made  clear.  These
 workers  should  gef  access  to  all  aspects
 of  management.  Regarding  the  con-
 tract  labour  Government  has  taken  a
 decision  progressively  to  reduce  it  But
 what  is  the  progress?  Here  is  an
 example.  If  is  a  public  undertaking
 company.  In  974  you  took  over  this
 It  appears  that  500  contract  labour
 have  been  taken  in  the  management
 role  but  I  do  not  know  about  ‘he  actual
 number.  So  far  as  contract  labour  is
 concerned,  every  day  there  35  dispute
 and  hundreds  of  such  disputes  are  still
 pending.  Mr.  Malaviya  brought  the
 original  Bill  and  now  Mr.  Chandrajit
 Yadav  is  bringing  in  the  Nationalisation
 Bill.  Every  time  it  is  stated  that  the
 Management  is  guilty.  If  it  is  so,  why
 don’t  you  prosecute  them?  What
 happens  is,  the  Government  takes  it
 Over  and  they  go  scot  free.  Why  are
 you  80  soft  towards  people  who  indulge
 in  corruption  and  ail  sorts  of  criminal

 Shares)  Bit
 offences?  Why  are  you  saft  towards
 Sir  Biren  who  did  this  not  only  in  this
 case  of  IISCO  but  algo  in  the  case  of
 Martin  Bailway,  where  thousands  of
 workers  have  been  turned  out  of  jobs
 and  their  dues  have  not  been  paid.  Why
 are  you  taking  this  sort  of  soft  attitude
 towards  management?  I  don’t  know.
 This  point  may  be  clarified  by  the  hon.
 Minster  while  replying  to  the  debate.

 सरदार  (.।  सिह  सोचो  (जमशेदपुर):
 उपाध्यक्ष  महोदय,  यह  जो  इंडियन  सायरन  ऐड
 स्टील  कम्पनी  (एक्वीजिशन  शराफ  शेयर्स )
 बिल  लाया  गया  है  इस  के  लिए  मैं  स्त्री  महोदय
 को  सादिक  बंधाई  देता  हूं  972  में  जब

 इसके  टेक  ग्रोवर  का  सवाल  उठा  था,  उस  समय
 श्री  मोहन  कुमार  मगलम  साहब  स्टील  मिनिस्टर

 थे  और  तब  मैं  न ेकहा  था  कि  इस  को  भाष  सीधे

 ले  क्यो  नही  लेते  हैं  म  के  इन्दर  इतना
 डिमसमेनओंट  है,  इस  को  श्राप  थोड़े

 दिन  के  लिए  ले  रहे  दूँ,  इस  का  कोई  फायदा

 नही  होगा  और  अनाज  वह  दिन  आ  गया  है  जब

 बाप  को  इसे  लेने  के  लिए  भाना  ही  पड़ा  है  1

 तो  इस  तरह  की  बाते  जो  हम  लोग  कहें  उन

 पर  आइंदा  बाप  विचार  किया  करें!

 15  hes.

 यह  जो  7,  23,  95,  33  रुपए  जेवर  हो  एड्स
 को  दे  रहे  हैं  यह  जरुर  देने  हैं  लेकिन  यह  शेयर-

 होल्ड सं  कोन  कोन  हैं  इस  को  भाप  देख  ली  जिए  ।
 ये  शैयरहोल्डररस  कौन  लोग  हैं,  इस  मे

 पब्लिक  के  लोग  भी  हैं  या  कैसे  हैं  इस  को  भाप
 देख  लीजिए  ।  जब  हम  ने  कांस्टीट्यूशनल  झोपमेंड

 कर  दिया है  972 में  तो  उन  को  एक  टोकन
 कम्पेन्सेशन  ॥  रुपया  देना  सफिस्शे  ट  था।  मगर

 ऐसा  मालूम  पड़ता  है  कि  जो  भमेडमेंट  हम  ने

 किया  उस  का  फायदा  राज  तक  गवर्नमेंट  ने

 नहीं  उठाया  है।  इसको  श्राप  देंखे  ।  छापने

 80  करोड़  की  रमक  मान  ली  है  जिस  से  1990~
 9i  तक  प्लांट  को  बनाना  है  लेकिन  प्लॉट  के

 बारे  में  झापने  कुछ  भी  नहीं  कहा  कि  इसकी

 क्या  हालत  है।  थोड़े  दिनों  पहले  मैंने  उसको
 विजिट  किया  था  शौर  मैं  श्रमिकों  कता मा



 ad

 चाहता  हूं  कि  कया  ह |  चीजें  वहां  पर  करनी

 हैं।  यह  मेरे  शगुप्ता  हैं।  व  ने  तो  बाप की  मिनिस्ट्री

 बहुत  पथ;  काम  कर  रही  है,  प्लांट  को  उन्होंने
 जहर  अच्छा  बनाया  है  ।  जहां  तक  मुझे  याद

 हैं  972में  जो  रहेगी  टेशन  का  सवाल  पाया  था
 उनके  लिए  मैंने  22  या  23  करोड़  एक्शन

 किए  थे।  आपने  i973  में  जो  प्लाट  रिहा-
 ब्रिटेन  की  स्कीम  बताई  उसमें  43  करोड़  का

 एस्टीमेट  क्रिया  जो  कि  इस  समय  55  करोड़
 का  हो  गया  है।  अभी  इसमे  12  करोड़
 का  हिंताल  लगाना  है  कि  वह  कहा  से  लाकर
 देना  है।  श्रमी  जो  वहा  के  काम  हैं  वह  बहुत
 अधूरे  हैं  -  अपने  चार्जर  प्लाट  का  उद्घाटन
 किया  था  लेकिन  मैं  समझता  हू  प्लाट  के  बारे  मे
 शापने  स्टडी  नहीं  की  है  इसको  जाप  ठीक

 तरह  मे  देकर  नही  तो  कही  कहीं  शापते  ठग बाजी
 भी  हो  सकती  है  ।  कई  तरह  की  बाते  होती
 हैं।  कई  बार  ट्रक  पर  ही  सेवक  क  बना  देते  हैं  1
 कापके  प्लाट  में  जो  मैटीरियल  हैंडलिंग
 फैसिलिटी  हैं  वह  कतई  भप्रच्छी  हालत  में  नहीं
 हैं  -  कोक-प्रोवेन्त  की  बै:री  बन  रही  है,  हाट

 स्ट्रिप  को  रिपेर्थारिंग  करती  है  ।  इस  तरह  बहुत
 से  अधूरे  काम हैं  जोकि ठी से  नहीं  हो  रहे
 हैं  ब्लास्ट  फररेसेजहैं  जिनकी  बिल्डिंग  भी  बनानी
 है।  कन्वर्टर  का  स्टील  वर्क  भी  करना  है  ।

 कई  जगह  अपने  कराने  मर्दान री  को  लिया  है  भौर
 नई  मशीन री  भी  लगानी  है।  इसमें  देख-रेख

 बहुत  जरूरी  है  ताकि  कही  गंदा  बडा  न  किसान
 न  हो  करे।  बलनेंयुर  में  ऐसा  भी  हुजरा  है  कि
 फास्ट  फर्नेस  नं०  2  कौर  3  बेठ  गई  मिल-
 मैनेजमेंट  की  वजह  से  |  इसी  तरह  से  क्रम
 को  बात  है  कौर  रोलिंग  मिल्स  में  बहुत
 सारा  काम  प्र धुरा  पड़ा  है।  इन  जियो  को
 प्राय  दें  t

 दूसरी  बात  मैं  यह  कहना  चाहता  हु  कि

 जब  हमारे  हिन्दुस्तान  में  मारी  चीजें  दन  जाती

 हैं  तो  फिर  बाहर  से  इम्पोर्ट  करने  की  क्‍या

 जहरेल पढ़े गई पड़  गई  ?  सिवान  के  तोर  पर
 कोश  (.......  के  लिए  श्ाफो  एकबार  भेजा,
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 बाद  में  मना  रहें  है।  इस  तरह  जो  आप
 बार्डर  प्लेस  करते  हैं  कई  जगह  आपने
 झा डर  प्लेस  किया  है  तो  बाहर  में  माने
 को  क्‍या  जरूरत  है  जबकि  यहां  पर  सरा
 प्लान्ट  बन  सकता  है।  सिफ  टाइम ली
 डेर  देने  की  जन्नत  रहती  #  1

 डम  तरह  से  ग्रुप  आफिस  को  पावले
 दो  24  है  लेपन  साथ-ताथ  ग्रुप  देख-रेख
 भ॑  रब  कि  ये  क्‍या  काम  हरते  है  7  इस  काम
 के  लिए  प्राय  कोई  सेल  बनाये  7  आपके
 प्लान्ट  में  ब्लास्ट  फीस,  मेल्टिगशाप  कौर
 का  बास  बार्क  हूँ  t

 इस  वक्‍त  बहुत  से  काम  वहा  चरे
 पड़े  हैं।  श्राप  $  पास  इसकी  जेनरल  डिटेल
 इस  वक्‍त  मौजद  नहीं  है,  र्ड्स  लिये  आपने
 प्लॉट  के  बारे  में  अपनी  स्पीच  में  ऋण  नहीं
 कहा  ।  बाप  80  करोड़  रुपये  लेने  जा  रहे
 हैं,  आप  को  बताना  चाहिए  था  ि  आप  उस  को
 कंधे  खर्च  करेगे।  मैंने  वहा  देखा  हं  ---पावर
 प्लॉट  का  सामान  श्र  कर  पड  हुआ  है,  लेनी
 इलेक्शन  नहीं  हो  रहा  है।  श्राप  को  देवता
 चाहिए  पि  :  कान  मे  देरी  क्‍यों  हो  रही  है?
 इस  में  कोई  शक  नहीं  है  कि  ब्राउने  पहले
 से  काफ़ी  प्रोग्रेस  की  है,  1976 में  श्राप  एक
 मिलियन  टन  का  टारगेट  एच  बनने  जा
 रहे  है.  लेनी  टारगेट  आप  नह  एच
 कर  सकते  है  जब  बाप  एलर्ट  हा  कर  उस
 काम  में  लगे  रहे  t

 erat  बाहर  से  बुल-डीलर्स  मंगाये
 हैं--क्यों  बाप  के  यहा  भारत  1...  मूक
 है  जो  बत-डोजर  बना  कर  दूसरो  को  सप्लाई
 करता  हुं.  झा१  उस  से  क्‍यों  तहां  लेते  हैं?
 भाप  के  आफिसर  ने  बाहर  से  मैंने  के
 लिये  लिख!  शौर  आप  ने  मन्जूर  कर  लिया  ॥
 कोई  भी  जा  बाहर  से  नहीं  शानी  चाहिये,
 जो  ज़  यहा  पर  बनती  है,  यहा  से  हिलेरी
 चाहिये।  मैं  यह  तो  नहीं  कहता  कि  आफ  के

 आझाफ़ितर  ईमानदार  नही  है,  लेकिन  लाखों  रूप
 के  कादर  उन  क्र परों  ने  बाहर  प्लेस  करका
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 दिये,  जरूर  कोई  बात  होगी  ।  इस  लिये

 में  चाहता  हुँ  कि जहा  तक  हो  सके  अपने

 धर  में  ही  प्रा  र  प्लेस  करे  ।

 मैंने  इस  बात  का  पता  लगाने  की  कोशिश
 की  ि  यह  का  रखाना  जो  कि  किसी  जमाने  में
 टाप  का  कारखाना  था  इतना  नीचे
 कैसे  गिर  गया  ।  मुझे  मालूम  हुआ  कि  आप
 वा  ”चास नाला”  ही  उस  को  ले  डूबा,  इस
 कारखाने  बे  40-50  करोड़  रूपया  इस
 जात नाला  कोलियरी  में  लगा  दिया,  जिस
 की  बजह  से  यह  फर्म  डूब  गई  ।
 चास नाता  को  तो  शायद  शब  बाप  भल  ही

 चुके  हैं  ब  उस  का  कही  भी  ज़िक्र  सुनाई  नही
 देता  है  कि  वह  कब  चाल  होगी  d

 आासनाला  मे  अफसरों  के  बारे  मे  तो  मैं  पहले

 ही  कह  वा  हू  इस  वक्‍त  और  ज्यादा  क्‍या

 बढ् मेरे  ख्याल  मे  यह  चासनाझदा  एब
 तरह  मे  ग्रेव-याई  हैं।  इस  के  ऊपर  ठीक
 हे  पया  खर्च  तकिया  जाना  चाहिये  जो
 रूपया  एक  बार  रूप  जाता  है  फिर  वह  वापस

 नही  आता  हूँ  इस  लिए  बहुत  सोच  समझ
 कर  इस  पर  प्राग  रुपया  गाये ।  आपने

 इस  वक्‍त  80  करोड़  रुपये  की  माग  की  है,
 लेकिन  मेरा  ख्याल  है  इससे  शाप  का  परा

 नही  पडने  वाला  है  बहुत  जल्दी  ही  आप  कौर

 ज्यादा  रुपये  की  माग  लेकर  आयेगे-रुपये
 की  तो  कोई  बात  नही  है,  चाहे  जो  खर्च  हो
 लेकिन,  भागें  म८  कर  खर्च  मरने  से  काम

 नही  चलेगा  ।

 कप  वे!  यहा  जो  सप्लायर  हैं,  जो  इसका
 माल  खरीदते  हैं,  वे  बैक  ईश  कर  देते  हैं
 और  माल  ले  जाते  हैं,  उस  बे.  बाद  भ्रफसरो

 से  मिल  कर  तीन-तीन  महीने  तक  चैकों  को

 प्रोजेक्ट  होने  से  रुकवा  देते  हैं  ।  तीन  महीने
 के  शरीर  वह  भाप  का  माल  ले  जा  कर  बेच
 लेते  हैं  कौर  उस  से  कमाई  कर  लेते  हैं--
 श्राप  चाह  तो  मैं  चेक  नम्बर  भी  दे  सकता
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 हूं  ।  प्राय  के  अाफिसर  से  मित्र  |कर,  हो
 सकता  है  उस  में  क्लक्स  भी  शामिल  हों,
 ऐसा  काम  होता  है--  इसके  बारे  में  श्राप
 को  सावधानी  बरतनी  चाहिये  कौर  इंस्ट्रकन्श
 दीजिये  कि  ऐसा  ने  हो  t

 कुल्टी  का  जो  प्लाट  है--आओ  इस
 कारवाने  का  सवतीडियरी  है---  .00  साल
 से  ज्यादा  पूराना  प्लाट  है  शर  बढ़त  प्रिया
 काम  कर  रहा  है।  वहां  के  वर्कर्स  भी  अच्छा
 काम  कर  रहे  हैं  और  प्राफियर्ज  ह 16  प्रिया
 काम  कर  रहे  हैं  ।  उप  को  देख  कर  मुझे
 बहुत  ख  शो  हुई।  इस  प्लाट  में  थोड़ा  अच्छी
 मगो नरी  लगाने  की  जरूरत  है,  इस  को
 थोड़ा  रेनोवेट  कीजिये  ।  वहां  के  प्रा फि सर्ज
 शिकायत  कर  रहे  थे,  ध्रोर  वहा  पर  कुक
 भगोने  बगौरा  प्रोवाइड  कर  दी  जायें  तो  वहा
 पर  ओर  जयादा  श्रण्छा  काम  हो  सकता  है  t
 पिछले  विनो  उन  को  झालर-प्रोत  सप्लाई

 नहीं  ह्  रहा  था,  आप  के  एंड्मिनिस्ट्रेटिव
 आफिसर  ते  आर्डर  दिया  तो  सलाई  होता

 शूरू  हो  गया  i  छोटी  छोटी  बातो  क  लिए

 नुक्सान  हो  जाता  है,  वक्‍त  पर  कोई  चोड़
 ने  मिले  ता  काम  झक  जाता  है  1  जा  भट्टी
 चलती  है  उसे  तो  24  घण्टे  रा-मैटीरियल

 चाहिये,  अगर  उस  में  माल  नहीं  डाला
 जायगा  तो  पिक्सन  हो  जायेगा।  जो

 वहा  पर  होटल  या  होस्टल  है  उनको

 प्राइवेट  कार्ट क्टर  रन  करता  है  ।  बोकारों  में
 भी  प्राईवेट  का ट्रैक्टर  रन  करता  है  t  मेरी

 समझ  में  नहीं  लाता  है  कि  क्यों  प्राइवेट

 का ट्रक्टर  को  उन  को  दिया  हुसना  है।  मैंने

 मये  बारे  में  सवाल  भी  किया  था  t  मुझे
 जवाब  यह  दिया  गया  है  कि  यह  मामला  प्राईवेट
 कम्पनी  का  है  ।  इस  वास्ते  इसका  छापने
 जवाब  नहीं  दिया  |  कौन  आदमी  अफसरों
 के  साथ  मिल  कर  इस  तरह  के  गल्ले  काम  करते

 हैं  इनका  मापकों  पता  लगाना  चाहिये  शौर
 उनके  खिलाफ  कार्रवाई  करनी  चाहिये  |

 बोकारों  में भी  यही  हाल  है।  बहा  पर  अह
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 झादमी  हाई  कोर्ट  से  सटे  भीतर  ले  कराया  है
 शौर  बह  जल  रहा  है  इस  तरह  की  चीजों
 की  तरफ  आपका  ध्यान  जाना  चाहिये  मैं
 समझता  हूं  कि  जो  नया  कांस्टीट्यूशनल  एमेंडमेंट
 बिल  प्रा  रहा  है,  उस  में  प्राय  इस  तरह  के  लोगों

 को  निकालने  की  व्यवस्था  करने  की

 मेहरबानी  करें  1

 मिस मेनेजमेंट  टाटा  भ्रामरी  एंड  स्टील
 कम्पनी  में  भी  हो  रहा  है।  सोलह  तारीख
 दे!  प्राकारों  म ेयह  खबर  छपी  है  कि  जमशेदपुर
 में  चार  वर्कर  गैस  ली+ज  की  वजह  से  मारे

 गए  हैं

 “Four  persons  working  in  the  blast
 furnace  N.  7  of  Tata  Iron  and  Steel
 Company  died  following  a  leakage
 of  poisonous  gas  on  Saturday  night,
 accordiing  to  police’.

 टाटा  आयरन  एंड  स्टील  कम्पनी  बे  बारे  में

 एक  प्राइवेट  मैम्बर्स  रेजोल्यूशन  भी  प्रा  रहा

 है।  वहां  का  मैं  एम  पी  हूं।  मैं  वहां  के  हालात
 को  जानता  हूं  ।  वहां  मिस मैनेजमेंट  हुआ  है  ।

 उनकी  मिती  गवर्नमेंट  बनी  हुई  है।  वर्कर्ज  का

 अस्पताल  में  बहुत  हल्ला  अभी  हाल  में  हुआ

 है  और  बही  मुश्किल  से  बहू  ठीक  हुमा  ।

 बाप  उसको  विजिट  करें  भभोर  देखें  ।  उसको

 बाप  मेहरबानी  करके  नैशनलाइज  करें

 या  टेक  ओवर  तो  कर  ही  लें  t  मैनेजमेंट  तो

 कम  से  कम  उसका  अपने  हाथ  मे  लें  ।

 इन्ही  शब्दों  के साथ  मैं  उस  बिल  का

 समर्थन  करता  हूं  ।

 SHRI  INDRAJIT  GUPTA  (Alipure):
 I  join  the  other  members  in  this  House
 in  welcoming  this  छिपी  which  brings
 this  Company  finally  and  conclusively
 under  the  umbrella  of  the  public  sector,
 and  I  hope  the  day  is  not  far  distant
 when  the  Tata  Iron  &  Steel  Company
 also,  in  which  already  a  very  sizeable
 chunk  of  shareholding  is  held  by  pub-
 lic  financial  institutions,  will  join  the
 rest  of  this  family.  There  is  no  reason
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 why  one  plant  should  remain  outside
 in  the  private  sector.

 I  fully  agree  with  the  Minister  that
 we  should  bend  all  our  energies  and
 resources  to  a  constructive  rehabilita-
 tion  of  this  Company.  That  is  actually
 the  reason  given  in  the  statement  of
 objects  and  reasons  also  that  Govern-
 ment  are  now  taking  this  step  to  make
 necessary  investments  in  the  Company
 and  also  to  make  the  necessary  restruc-
 turing  of  the  capital  base  of  the  Com-
 pany.  As  far  as  that  goes,  it  is  all
 right,  but  what  I,  wish  to  say  in  the-
 time  at  my  disposal  is  that  capital  re-
 structuring  by  itself  may  not  be
 enough  to  solve  this  problem.  Manage.
 ment  restructuring  is  also  vitally
 necessary.

 The  Minister  has  correctly  drawn  our
 attention  to  the  fact  that  after  the
 management  takeover,  the  production
 gradually  did  improve  and  in  March
 i976  it  went  up  to  a  figure  of  63,000
 tonnes  per  month.  That  is  a  matter  of
 satisfaction  for  everybody,  and  I  think
 everybody  cooperated  in  seeing  that
 that  was  done.  But  I  would  like  to
 know  from  him  whether  it  is  or  it  is
 not  a  fact  that  after  March  this  year
 there  has  been  quite  a  sharp  decline  in:

 production,  and  that  in  subsequent
 months  the  figure  is  not  going  over
 about  55,000  tonnes.  If  that  is  so,  it  is
 a  serious  matter  and  one  should  try  to
 find  what  the  reasons  for  it  are.  Is  it
 due  to  any  deficiency  in  the  quality  of
 the  coking  coal  which  used  previously
 to  be  obtained  from  Chasnala?  Now  T

 suppose  it  is  obtained  from  some  other
 mines.  I  have  heard  complaints  about
 the  quality  of  the  coking  coal  and  also
 about  the  quality  of  the  iron  ore.  But
 I  donot  see  why  such  problems.  if  they
 exist,  cannot  be  dealt  with  because  the
 whole  of  this  thing  is  in  the  public  sec-
 tor  and  there  is  no  reason  why  such
 deficiencies  in  quality  should  continue.
 Or.  is  it  due  partly  also  to  manage-
 ment  failures  including  something  to

 which  I  had  drawn  attention  when  we
 debated  earlier  the  Bill  on  management
 takeover,  namely,  that  there  had  been

 in  the  past  very  unhealthy  groupings
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 among  officers  due  to  certain  mutual
 rivalries;  a  kind  of  a  mini  struggle  for
 power  used  to  go  on  before  the  take

 “over  and  senior  executives  had  organis-
 ed  their  own  groups  and  factions  right
 down  to  lower  levels  also  I  think  the
 hon.  Minister  knows  it  very  well.  What
 I  am  asking  you  to  look  into  is  whether
 some  of  those  ugly  features  are  still

 continuing  or  not.

 A  short  time  after  the  management
 -take  over,  the  first  custodian  in  his

 speech  said:  ‘It  is  also  worth  mention-
 _ing  that  senior  personne]  of  [ISCO

 have  responded  very  satisfactorily  to
 the  changed  culture  of  the  organisa-

 _tion.”  By  this,  I  think  he  means  the
 _change  from  private  sector  to  public

 sector  culture.  ‘‘..Aly  those  who  were
 over  Rs.  4000  per  month  have  volun-

 tarily  had  their  salaries  reduced  to
 below  the  limit.”  This  is  what  the
 custodian  in  his  speech  had  said.  I

 .  Should  like  to  point  out  that  from  July,
 1974  the  structure  had  been  changed  so
 that  the  custodian  had  been  replaced

 by  a  board  of  management  with  a
 «chairman;  the  chairman  as_  well  as
 -members  of  the  board  of  management
 -are  all  part-time  people;  even  the
 chairman  igs  a_  part-time  ,chairman
 from  July  1974.  Until  recently  there

 .  was  no  wholetime  custodian  or  admin-
 istratoy  ‘with  overall  responsibility
 for  this  plant..  Recently  an  administra-

 -tor  had  been  appointed;  this  adminis-
 trator  was  a  former  joint  secretary  of

 -the  ministry  of  steel.  I  know  nothing
 about  this  gentleman  or  about  his
 qualities  whatever.  I  have  to  point
 out  the  fact  that  the  appointment  of  4

 -joint  secretary  of  a  ministry  as  an  ad-
 ministrator  of  that  plant  runs  counter
 to  successive  recommendations  of  the
 Committee  on  Public  Undertakings,  I
 have  not  got  the  time;  otherwise  I  have
 got  it  here  and  I  can  quote  that  recom-
 mendation.  The  public  Undertakings
 Committee  has.  recommended  on  no

 less  than  three  occasions  in  three  of  its
 reports  that’  no  officer  of  a  ministry
 should  be  made  chairman-of  a  public

 -sector  undertaking:  nor  should  a  secre-
 .tary  of  the  ministry  be  included  in  the

 wn
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 board  of  management.  That  is  a  mat-
 ter  for  them  to  look  into;  otherwise
 they  will  some  day  be  hauled  up  by  the
 Public  Undertakings  Committee.  Any-
 way  this  Administrator  has  been  ap-
 pointed  only  recently  and  in  between
 there  was  a  long  period  when  the  board
 of  management  consisted  of  only  part
 timepeople,  including  a  part-time  chair-
 man.  As  for  the  hope  expressed  by  the
 custodian  about  voluntary  reduction  of
 salaries  to  below  Rs.  4000  per  month,
 J  should  rather  make  the  charge  that
 there  is  a  completely  top  heavy
 management.  From  the  annual  report
 for  1974-75,  I  find  that  there  are  90
 officers  who  get  salaries  ranging  bet-
 ween  Rs.  36,000  and  Rs.  72,000  4  year.
 Of  those,  7  are  getting  between  36,000
 and  50,000;  3  officers  between  50,000
 and  60,000  and  6  officers  between  60,000
 and  72,000  per  annum.  On  those’  offi-
 cers  alone  you  are  spending  Rs.  34,16,
 584  by  way  of  emoluments.  In’my

 opinion,  this  public  sector  culture,
 whatever  it  means,  has  been  imbibed

 very  much  and  there  is  a  grossly  top-
 heavy  structure  in  the  management.
 I  request  the  minister  look  into  this

 seriously.

 The  performance  budget  of  USCO,
 the  latest  one  for  1976-77,  talks.  of

 the  main  object  of  the  take-over
 being  “to  professiona‘ise  and  broad-
 base  the  management  and  re-orient
 the  structure  of  the  management
 in  line  with  the  social  objectives
 of  the  government.”  I  do  not
 think  what’  I  have  quoted  is  much

 in  line  with  the  social  objec-
 tives  of  the  government.  Will  be

 compare  the  emoluments  of  these
 officers  with  the  emoluments  of  simi-

 lar  categories  of  officers  in  other

 public  sector  steel  plants?  I  do  not

 expect  him  to  do  it  in  his  reply  now,
 but  let  him  make  a  study  ang  find

 out  whether  or  not  a  number  of

 younger  officers  in  IISCO  have  been

 resigning  and  going  away  in  sheer
 frustration.  Mr.  Sokhi  praised  the

 performance  of  Kulti  works,  That
 may  be  so,  but  while  the  wage  bill
 at  Kulti  is  Rs.  3}  crores  the  over-

 time  bill  is  Rs.  .25  crores!  Our  union
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 there  has  repeatediy  suggested  that
 this  over-time  should  be  cut  down
 by  recruiting  more  people  who  are
 required,  but  instead  of  that,  they  go
 on  spending  Rs.  2.25  crores  on  over-
 time  against  a  wage  bill  of  Rs.  34

 crores.

 SARDAR  SWARAN  SINGH  SOKHI:
 I  said,  they  are  doing  4  geod  job
 with  old  machinery,

 SHRI  [NDRAJIT  GUPTA:  I  thought
 that  because  of  your  praise,  the
 minister  may  nct  look  into  it.  That
 is  why  [  referred  to  it.

 So  fu.  as  contract  labour  is  con-
 cerned,  my  figures  do  not  tally  with
 his.  He  sayy  there  are  2100  contract
 workers.  but  my  figure  is  three  or
 four  times  that  number,  Although
 some  wuikers  have  been  department-
 alised  u  ready,  strangely  the  total  pay
 bill  of  t  e  contractors  is  going  up.
 If  the  number  of  contract  labour  is
 being  i.  auced  and  they  are  being
 graduall,  departmentalised,  the  pay
 bill  og  the  contractors  should  not  go
 up.  But  *  find  contract  labour  is  still
 being  en  ployed  even  on  jobs  of  a
 permanert  or  perennial  nature.  I  am
 not  goin  into  details,  because  so  many
 memoranda  have  been  submitted  on
 this,  inchtding  the  one  to  the  apex
 committe:  for  steel  industry,  but
 nothing  vappens.

 A  ward  about  the  old  senior  officers
 in  the  ol,  company  about  whom  I  had
 warned  ‘ast  time  I  hope  the  minis-
 try  will  :eep  a  watchful  eye  on  them,
 becauss  |  do  not  think  they  can  be
 always  ~vlied  on  to  play  the  game
 properi:  I  do  not  say  that  all  officers
 are  bad  reople.  But  there  are  at  least
 five  senur  officers  in  very  strategic
 positions  even  today  four  or  five  years
 after  the  take-over,  who  were  there
 in  the  days  of  Biren  Mukherjee.  They
 are  the  General  Manager,  Burnpur,
 the  General  Works  Manger,  Burnpur,
 the  General  Sales  Manager  posted  at
 Calcutta,  Manoger,  Engineering  and
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 Development  and  Manager  on  Special
 Duty,  who  is  also  a  Director  of  IISCO’s
 Stanton  Foundry  and  Pipe  Company.
 All  these  officers  are  old  hands  who
 have  been  there  since  Biren  Mukher-
 jee’s  time.  You  may  say,  it  38  not
 possible  replace  them  because  we  have
 got  qualified  people.  I  do  not  know,
 but  a  serious  effort  must  be  made  to
 rep'ace  them  because  when  you  re-
 structure  the  capital  base,  you  have
 to  re-structure  the  management  also.
 Because,  it  is  not  like  other  public
 sector  steel  plants.  This  vou  are
 taking  over  afte:  so  many  years  of
 private  management,  and  that  too  after
 it  has  been  reduced  to  this  condition

 Finally,  I  want  to  say  one  or  two
 words  about  losses.  In  spite  of  the
 good  increase  in  production,  which
 took  place  up  to  March  this  year,  I
 think  the  company  incurred  a  toss  of
 something  like  Rs.  9  crores  last  year
 That  may  be  because  of  the  process
 of  rehabilitation.  But  if  there  are
 avoidable  losses,  they  must  be  dealt.
 with  very  severely.

 It  is  my  submission  that  this  Com-
 pany  is  being  put  to  very  big  losses
 due  to  certain  corrupt  practices  which
 are  going  on,  not  on  the  production
 side  but  on  the  sates  side.  f  have
 put  some  questions  also,  to  which  I
 have  received  some  not  very  satis-
 factory  replies,  mainly  saying  that  the~
 information  will  be  collected  and
 supplied  to  me  later.  I  would  like
 an  inquiry  to  be  held  into  the  allega-
 tions  which  I  have  made  through  my
 questions,  that  large-scale  mainpula-
 tion  has  been  done  to  show  inflated!
 sales  from  the  IISCO  stock-yards,  at
 Delhi  ang  Calcutta  particularly,  and‘
 Bombay  also.  At  the  end  of  the-
 financial  year  3976  large-scale  mani-
 pulation  has  been  done  to  show  infl
 ted  sales,

 It  ig  not  posible  for  anybody  to.
 deliver  8,000  tonnes  of  steel  materials
 in  one  day  from  8  stock-yard.  The
 notmal  average  figure  is  400  tonnes  of
 delivery  from  q  stock-yard  in  one  day,
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 If  you  look  into  their  books,  you  will
 fing  that  these  people  have  shown
 8,000  tonnes  of  steel  as  delivered  by
 the  Calcutta  sales  office  from  their
 stock-yard  on  the  3lst  March  ‘1976,
 There  is  something  very  fishy  about
 it,  because  the  steel  prices  were  raised
 with  effect  from  3lst  Maica  1976,  All
 the  other  plants  of  Hindustan  Steel
 ‘have  raised  their  prices  accordingly
 and  the  new  prices  have  been  given
 ‘effect  to  from  the  3lst  Murch  ‘1976.
 But  what  did  7500  do?  They
 brought  in  the  new  price  only  from
 the  Ist  of  April,  and  on  the  3ist  March
 -all  sales  have  been  effected  at  the  old
 price,  which  is  a  lower  price,  to  pri-
 vate  traders  and  inflated  sales  have
 been  shown.  Because,  they  have  not
 been  delivered.  The  sales  have  been
 shown,  challans  have  been  fradulently
 obtained  from  the  traders,  as  also  the
 cheques.  That  means  the  whole  thing
 has  been  shown  as  given  on  credit,  I
 am  told  that  an  amount  of  Rs.  2  crores
 now  remains  unrealised  because  of  the
 irregular  credit  sales  to  certain  sejec-
 ted  traders.  with  whom  I  have  no

 «doubt  some  officers  must  be  in  collu-
 sion.  Please  )ook  into  it  whether  it  is
 not  a  fact  that  Hindustan  Steel  gave
 effect  to  these  prices  from  3lst  March
 itself,  but  IISCO  implemented  it  only
 ‘ne  day  later,  from  the  Ist  of  April,
 and  on  that  one  gay,  3ist  March,  a
 whole  lot  of  credit  sales  have  heen
 shown  to  certain  selected  groups  of

 traders,  who  were  thereby  benefited
 very  greately.

 It  48  a  simple  matter  of  enquiry.  If
 you  examine  the  weigh-bridge  records
 at  the  stock-yards  or  the  labour  pay
 bill  at  the  stock-yarg  on  the  3lst  of
 March,  you  will  find  that  it  is  not
 possible  that  8,000  tonnes  were  dis-
 posed  of  that  day.  Yet,  they  have
 been  shown  in  the  books  as  that.

 The  second  point  is,  it  has  become
 4he  common  practice,  particularly  for
 the  stock-yards  at  Calcutta  and  Delhi,
 to  qispose  of  fradulently  huge  quanti.
 ties  of  steel  and  show  them  as  defec-
 tive.  The  Minister  must  know  that
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 there  is  tested  stee]  of  the  proper
 quality,  which  is  sold  at  a  particular
 price,  Then  there  are,  what  are  call-
 ed,  defective  steel,  solg  at  lower
 prices,  Then,  there  is  a  third  variety,
 called  non-standard  or  cut  down.  steel.
 The  defective  and  non-standard  steel
 are  in  very  great  demand  outside,  be-
 cause  there  is  a  biggr  margin  of  pro-
 fit  on  them.  It  is  my  allegation  that
 big  quantities  of  stee]  of  good  quality
 is  500  as  defective  or  non-standard
 steel.  In  fact,  in  one  of  my  questions
 I  have  askeg  for  figures  as  to  how
 much  stee]  has  been  sold  month  by
 month,  shown  as  defective  or  ‘non-
 standard  or  cut  down  steel.  The
 reply  received  from  the  Minister  75
 that  information  is  being  collecteq  and
 will  be  supplied  to  me  later.  But  my
 submission  is  that  there  is  some  col-
 lusion  going  on  between  certain  offi-
 cers  ang  certain  private  traders
 whereby  the  Company  3s  being  put  to

 big  losses.  In  this  way,  certain  profit
 margin  is  being  given  to  certain  tra-
 ders  through  fraudulent  entries,  So,
 I  would  like  to  know  whether  a  CBI

 inquiry  will  be  ordered.  If  a  prima
 facie  case  js  found  out,  a  CBI  inquiry
 shoulg  be  ordered  to  0  into  it.
 Otherwise.  crores  of  rupees  are  being
 Jost  to  the  Company,

 15.30  hrs

 [SHRI  P,  PARTHASARATHY  tn  the  Chair)

 Finally.  word  about  the  industrial
 relations.  So  far  as  I  know  and,  I
 think,  he  also  said  that  there  is  only
 a  plant-leve!  committee  in  JISCO,  in
 Burnpur,  and  there  is  no  shop-level
 committee  get  up.  Even  in  the  plant
 level  committee,  the  workers  are  €-

 presented  of  only  one  union,  that  is,
 the  officia])  union,  INTUC,  Why  35
 the  same  pattern  as  at  Durgapur  not
 being  followed  here?  Durgapur  piant
 has  improved  so  much;  its  production
 has  improved  so  much.  Only  a  few

 years  ago,  every  day,  we  used  to  hear
 a  woeful  story  about  Durgaprr.  Now.
 the  Durgapur  plant  hag  climbed  out
 of  that  situation  and  improved  like

 anything.  There  are  committees  not
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 anly  8६  plant  leve]  but  at  every  shop
 level  in  which  all  the  unions  working
 there  have  been  given  representahon
 Im  Burnpur,  only  one  unior  is  taken
 and  that  is  also  only  at  plant  Icvel
 There  are  no  shop  level  committees
 Therefdre,  think,  quite  a  lot  of  waste
 whioh  78  ‘Boing  on,  mal-practices  and
 80,  09  which  we  wil]  be  able  to  locate
 go  undetected  {  should  like  to  know
 whéther  he  has  any  idea  of  fe-struc-
 ‘tyring  the  industrial  relations  struc-
 ture  also  in  the  intertst  of  the  Com-
 pany.’

 को  भूजचरदइ  लगा  (पाली)  हिंदुस्तान
 में  सबसे  सुन्दर  जगह  काश्मीर  है  ।  कार्बन र  के

 सदर  जब  यात्री  जाता  है  तो  बडा  आनन्द  लेता

 है,  कहता  है  जैसे  हम  स्व  में  प्रा  गए  हैं  भोर

 मैं  जब  कभी  पब्लिक  प्रडस्टेक्गि  मे  गया  हू
 तो  मैं  समझता  हू  कि  जो  वहा  के  सबसे  ऊचे

 आफिस से  होते  हैं  उनके  लिए  वह  वर्ग  है  t

 यह  मैंने  भ्रक्‍्सर  देखा  है  शौर  श्र॑  इन् दर्ज त
 ग्थ्ता  प्रभी  बोल  रहे  थे,  वह  मझ  से  कहें  तो  मैं

 उनको  बतला  सकता  हूं  कि  कहा  ह. 216  ऐसी
 स्थिति  है  '  मैं  मेम्बर  हुँ  पब्लिक  भ्डरटेक्गिम
 कमेटी  का  इ  लिए  मैं  उस  में  ज्यादा  बात  नहीं
 करना  चाहता  लेकिन  मैं  यह  बहता  चाहता

 हु  कि  जोगराज  ए०  एम०  आफिसर  हो  जाये
 या  जो  आपका  सेनेटरी  हो  जाये  वह  वहा
 ऊचा  खा फि मर  बन  जाता  है  भर  मझे  बढ़ा

 द्  होता  है  यह  देख  कर  कि  इत  लोगों  को

 मालूम  है  नहीं  है  कि  बिजनेस  करने  का  तरीका

 क्या हूँ  ?  सरकार  बा  पैमा  मर्ज  से  लटाते  है  ।
 चन्द्रजीत  यादव  जी  पाया  देने  वाले  है  भार  ये

 पैसा  लुटाने  वाले  ।  घाटा  जाये  तो  सरकार  का

 जाएगा  ।  जिसकी  कोई  जिम्मेद/री  न  हो  वह
 बसे  मैनेजमेंट  कर  सकता  है  ?  राज  उसके  लिए
 कोई  जिम्मेदार  नहीं  है,  यह  बात  छापने

 अपने  भवन  में  बहुत  बार  s  है
 This  is  al  due  to  mismanagement  by
 the  top  management.  हू  बहुत  खूब:
 युवती  से  भागने  कहा  है  क्योंकि  भाप  को
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 बढ़े  क्रम  से  बोलना  शौर  लिखना  है।  लेकिन
 बाप  यह  बताई  रु  कि  किस  कसि  मैनेजमेंट  को
 आपने  पनीर  किया  है  ?  1972  मे  श्राप

 शुरू  किया  भोर  आज  चार  साल  जे  बाद  श्राप

 यहा  भ्र/कर  कहने  लगे  हि  हम  इसको  नवना
 चाहते  हैं  ।  य#  व॑  मार  बयों बढ़  ?  यह  इसलिए
 बई  कि  हम  लोग  ख  सतह  नही  होते  हैं  ।
 जब  आज  इतने  करोड़  का  घाटा  है  यह  बता
 दिवा,  उसको  लिपट  करने  से  कोई  ल।भ  नही
 होगा  t  यह  सारा  मैंने  देख  था  जब  मैं  दस
 की  एक  कमेन्ट  मे  था  कि  इसमे  जो  मैने  जाते
 करने  वाले  हैं  उसमे  एव  इकोनामिक  एडवाइजर
 है  चार्टड  एकाउन्टेंट  हैं,  ल ॑गल  एड वाइड डर  हैं.
 तनख्वाह  उनकी  हूँ  3  हार  5  सो  रपये,
 रहने  के  लिए  बगल,  मिल;  है  श्र  गार्ड!  खडा

 है  |  जब  कभी  कोई  एम०  Tio  या  मिनिस्टर
 जाता  हैं  तो  बडे  तरीन  मे  उसे  घेर  लेते  हैँ
 उनका  एक  तरीका  होता  हैं  यह  मैंने  देखा  है।
 उनके  जिम्मेदार'  इस  बात  के  लिए  होनी
 चाहिए  कि  जितना  घाटा  है  यह  हुजरा  क्यो)
 बाप  कहते  हैं  मिश्वनेजमेट  तो  हम  पहना
 प्रश्न  पूछा  चाहते  हैं कि  ow  करक

 बताइए  कि  ऐसे  जो  मैनेजमेंट  हैं  उनको  कभी
 सजा  मिल  हैं  या  नही

 ?  क्या  बची  ची  अपने
 उनको  दण्डित  कया  है

 ?  श्राप  दा  चार

 कोह  जेन  मेज  दे  ।  सिर्फ  काला  बाजार  चरने
 वाले  हूं,  चार  नहीं!  है  इस  तरह  जो  देश  को
 दौलत  के  साथ  खिलवाड  774  है  वह  महापौर
 हैं  ।  ज्ञापन  उनको  बहुत  जिम्मेदार  ा  काम
 सौपा  है  ।  उनका  चरने  का  लग  ग्रहण  है,  दो
 तीन  भगुनिया  पहन  कर  गाडी  में  चलते  हैं  ।
 जब  उनसे  कोई  मिलने  वे  लिए  जाता  है  तो
 चश्मा  पलते  रहते  हैं  ।  उसको  एक  भाटे
 जरूर  जाता  है--अग्रेज  बोलने  का।

 कैरेक्टर्स  इनके  घर  पर  आते है  शौर  बोड़े

 दिनों  के  बाद  इनके  रिश्तेदार  जोर  भाई-मभवोजे
 भी  झा  जाते  है  ।  पब्लिक  भट रटे किय  तो

 बिखर  मे  होगी  लेकिन  वहा  पर  कोई  मद्रास  का
 झा  गया  तो  मद्रास  के  लोग  बहा  पर  दा
 जायेगे  ।  छह  तरह  से  कोई  गुजरात  का  भा
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 यथा  तो  गुजरात  के  लोग  ह 16  जायेंगे  ।  सन्स
 साफ़  दि  स्वागत  का  वहा  कोई  पता  नहीं।
 ईस  तरह  यह  लोग  मनमानी  करते  है  ।

 मिनिस्टर  के  लिए  यह  नामुमकिन  है  कि  रोज़

 9  घटे  काम  करने  के  बाद  वह  इसकी

 मा इन्पुट  डिटेल  में  जा  सके  ।  पब्लिक

 भटडरटेक्गि  कमेटी  के  मेम्बर  जाते  है_  तो  उनका

 मुँह  उतर  जाता  हैं।  कोई  आदमी  बीमार
 पढ़ता  है  तो  उसका  पता  चल  जाता  है  लेकिन

 भ्रमर  क्सी  इण्डस्ट्री  कौ  हेल्‍थ  खराब  जात

 है  तो  उसका  पता  उस  वक्‍त  नहीं  चलता  ।

 जब  सारे  का  रखाने  का  काम  खराब  हो  जाता

 है  तो  उसका  रीजन  दे  दिया  जाता  है  कि

 लेबर  ने  स्ट्राइक  कर  दी  ।  रीजन  बड़ा

 अच्छा  दिया  जाता  है।  आपने  पब्लिक  डर-

 ट्ेकिग्स  के  मैनेजमेंट  पर  बहुत  बडी  जिम्मेदारी

 डाली  है  इसलिए  मेहरबानों  करके  वहा  भाप

 ऐसे  लोगों  को  रखिए  जो  विटनेस  एथिक्स
 को  जानते  है  कौर  वहा  पर  भाप  सरप्राइज
 चेकिंग  कीजिए  ।  राज  जो  सेक्रेटरी  स्टार

 होता  है  वह  वहा  चला  जाता  है।  वह  वहा
 पर  जाकर  काम  सीखता  है  बह  सत्ता  जानता

 कुछ  भी  नहीं  है  |  उनको  वहा  कभी  कभी

 gq,  बी,  सी  तक  नहीं  जाती  fear  कभी

 वीमेंस  किया  ही  नहीं  वही  लोग  वहा  पहुच
 जाते  हैं।  वे  सोचते  हैं  दहाड़े  मे  कुछ  आराम

 मिलेगा  ।  तनख्वाह  तो  उनको  बरा  प्री
 मिलती  हैं

 मैं  आपने  दो  तीन  बाते  जानना  सराहता

 हूं  7  आपने  इसमे  टाप-मैनेजमेंट  की  बात  लिखें

 है  लेकिन  आपने  किन-विन  को  सजा  दी  है  ?

 कया  कभी  कसो  की  बदनामी  हुई  है  ?

 इसी  तरह  से  आप  4  परसेन्ट  का  हन् ट्रे स्ट  देना

 चाहते  हैं  जबकि  नेशनलाइउड  बैंक,  का  5न्‍्ट्रेस्ट
 i8  परसेन्ट  तक  जाता  है|  यह  तो  भ्रांति

 बहुत  बड़ी  दष्डस्ट्री  है इसलिए  इसका  स्टैण्ड

 तो  बडा  होना  चाहिए  हुछ  फिर  आपने  इतना

 AUGUST  18,  1976  00,  (Acqubltion  of  ope
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 कम  इंट्रेस्ट  क्यों  रखा हैं”  प्रा पने  रुक  वहू
 लिखा  है  कि  सिविल  प्रोप्तोजर  कोड  थातू
 करेंगे  ।  जब  बिल  बनता  है  वो  उसके  (लए  एक
 सेट  प्रोसीजर  बना  सभा  है।  ला  डिपार्टमेंट
 उसको  बनाता  है।  वे  लोग  कया  समझते  हैं  1: ड
 हमे  झपने  लिये  मथे नमिट  के  बा सूब  बनाने
 चाहियें,  चूकि  ग्तमेट  को  कम्पनी  है,  इस
 लिये  ज्यादा  सुपीरियर  है।  लेकिन  औसतन,
 विजनैस  का  जो  एथिक्स  होता  है  उसमें  पब्लिक
 झण्डरटेकि्ग  कौर  प्राइवेट  अण्टरटेक्नि  दोनों
 को  समान  स्तर  ५२  रखता  चाहिये,  ताकि

 दुनिया  को  मालूम  हो  कि  दोना  क्म्पनिया  किस
 तरह  से  काम  कर  रही  हैं।  भागने  इसे  लिये
 4  परसेन्ट  का  ब्याज  रखा  है  क्या  प्राइवेट
 आण्डरटेतरि  ग  को  4  परसेन्ट  पर  रुपयों  मिल
 जाता।

 ज्ञापन  बहाने  कि  सिविल  प्रोसीजर
 कोड  लॉज  होगा+-लेकिन  प्रयोग  की  पावर
 खत्म  कर  दो,  किसके  पास  पीस  की

 जाएगी।  शेयर  के  लीग  का  प्राचीन  रखा

 हूँ---इस  कानून  को  बनाने  की  नशा  यह  थी
 कि  कम्पनी  का  इन्तजाम  ठीक  हो  सके,
 कम्पनी  ठीक  से  काम  करे  झोर  में  झपकी
 तारीफ  करता  हुं  इसमे  कोई  शक  नहीं  कि
 बाप  की  वजह  से  यह  कम्पनी  बच  गई,  वरना

 यह  स्प  बन  जाती  ।  लेकिन  एक  बात  जरूर

 है  कि  जब  कभी  भी  कोई  कानून  बसे  तो  ऐसा
 बनना  चाहिये  कि  साधारण  जनता  में  सबके
 लिये  एक  मा  हो,  लेकिन  यहा  पुराने  शेयर-

 होल्ड सं  को  बिल्कुल  क  चित  कर  दिया--

 “shall  by  foree  of  such  vesting,
 be  freeg  and  discharged  of  all  trusts,
 hhabihties  obligations,  mortgages,
 charges,  hens  "

 उनकी  कोई  सुनवाई  नहीं  हो  सकती  ।  मैं  आपसे

 यही  निवेदन  करना  चाहता  हूं  कि  जो  भी

 कानून  बने--पब्लिक  भष्डरटेकिन  के  लिये

 लग  शौर  ब्राइबेट  स्ण्डरटेकिन  के  लिये

 प्रलय--ऐसा  नही  होता  चाहिये,  सबके  लिये

 एक  सा  कार्टून'  बता  चाहिये  ।
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 At  tite  vetly  outset  I  congratulate  the
 Ministry  of  Steel  and  Mineg  for  its
 efficient  working

 There  has  been  in  the  past  an  in-
 cessast  propaganda  on  behalf  of  the
 private  sector  that  it  alone  can  deliver
 the  goods  :t  alone  is  efficient  and
 creates  incentives  for  larger  ang  lar-
 ger  production  ang  that  the  public
 sector  ig  notorious  for  mismanagement.
 for  inefficiency  ang  for  loss  of  produc-
 tion.  Both  the  myths  have  been  ex-
 plode@  by  the  working  of  the  public
 sector  since  the  year  97]  and,  in
 streamlining  the  administration  of  the
 public  undertakings  the  Stee]  Ministry
 hag  played  a  key  ang  crucial  role

 Since  the  time  allotted  to  me  75
 very  limited,  {  will  only  submit  two
 pots,  There  has  been  a  mismanage-
 ment  in  this  company  and  its  manage-
 ment  was  taken  over  I  am  personal-
 lv  of  the  view  that  whenever  mis-
 management  is  visible  in  any  private
 sector,  then,  insteag  of  only  taking  its
 management  for  a  limited  period,  it
 should  be  taken  over  permanently  and
 it  should  not  be  a  short  ang  half-
 hearted  measure,  The  company
 shoulg  have  been  taken  over,  acquir-

 ‘ed,  as  it  is  sought  to  be  done  now,  in
 the  year  1972  itself;  once  the  Govern-
 ment  comes  to  the  conclusion  that  the

 company’s  affairs  are  not  being  con-

 ducted  in  an  efficient  menner  and
 when  the  government  has  to  invest
 funds  to  the  tune  of  crores  of  rupees,
 where  ts  the  question  of  reserving  the
 decision  that  it  may  ge  beck  to  the
 same  olg  management?

 Mow,  the  second  thing  is  that  there
 ls  a  New  strategy  which  is  being  re-
 sorted  to  by  this  private  business.
 They  semehow  or  other  welcome  the
 take-over  of  their  undertaking  and

 they  start  the  proceas  of  mismanage-
 ment  deliberately  so  that  the  Gavern-
 ment  may  be  compelled  to  take
 over.  They  do  not  invest  any  money
 in  the  renevetion  of  the  machinery
 whieh  ultimately  becomes  nothing  byt
 a  junk  ang  they  would  have  derived
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 the  maximum  benefit  out  of  their  in-
 vestment  longtime  ago  and  at  the  tume
 when  it  is  being  taken  over,  nothing
 worthwhile  is  left  in  the  undertaking.
 So,  it  shoulq  be  taken  over  at  the
 earliest  stage  We  are  now  talking  of
 commitment  to  the  philosophy  of  the
 Constitution.  The  philosophy  of  the
 constitution  means  that  we  are  com-
 mitted  to  the  establishment  of  an
 egalitarian  society  where  there  would
 be  not  only  political  and  legal  justice
 but  there  woulg  be  economic  justice.
 Those  who  have  no  commitment  to
 the  concept  of  public  undertakings,
 socialism  and  working  for  the  under-
 dog,  should  have  no  place  in  tcp
 management  of  any  undertaking.  The
 difficulty  lies  in  that  we  are  half-
 hearted  in  these  matters.  We  have
 the  memality  of  private  businessman
 and  also  we  have  the  concept  and  the
 ideal  of  g  public  undertaking,  The
 increasing  participation  of  workers  is
 the  only  safeguard  for  the  success  of
 any  public  undertaking  in  this  coun-
 try.  There  have  been  cases  of  inflated
 sales  and  fradulent  transactions  about
 which  Mr  Indrajit  Gupta  made  &

 pointed  reference.  I  would  submit
 that  the  Economic  Intelligence  Buresu
 should  play  an  effective  role  in  check-
 ing  malpractices  in  such  big  under-
 takings.  Unless  this  is  done  public
 undertakings  would  come  in  a  big  way
 for  sharp  and  hostile  criticism  from
 all  those  who  are  opposed  to  the  ideo-

 logy  of  socialism.

 Ag  regards  4  per  cent  infeceat
 allowable  on  the  quantum  of  som-

 is  not  fair,  Well,  the  Government
 cannot  afford  to  pay  the  same  smount

 tion  itself  has  provided  that  the  quan-
 tum  of  compensation  would  not  ‘be
 fusticiable.  It  has  been  done  with  8

 deliberate  objective,  I  compensation
 at  market  value  is  to  be  paid  to  prt-
 vate  individuals  then  jt  would
 be  possible  to  teke  over  the  upder-

 the  shareholders
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 Paid  any  compensation  ana  only
 nominal  compensation  can  ७७  paid, The  Coastitution  allows  legislation  in
 that  respect.

 Now,  Sir,  है क  do  not  want  to  say
 anything  more  except  to  congratulate
 the  hon.  Minister  for  bringing  this
 Bill  ang  this  Bill  shows  the  way  of
 the  things  to  come  If  socialism  is
 to  come  in  this  country  it  should  come
 in  a  proper  and  effective  way,

 SHRI  ९,  S  MAHAJAN  (Buldana):
 T  congratulate  the  Minister  on  bring-
 ing  forward  this  progressive  Bill.
 The  steel  industry  3६  the  basis  of  our
 industria]  structure  In  fact,  the  ex-
 tent  of  industnalisation  of  a  country
 is  me&sureg  by  the  amount  of  steel
 consumed  per  head  of  the  population.

 This  industria}  undertaking,  namely, the  Iron  and  Steel  Company,  is  a  big industrial  complex  ang  it  consist,  of
 not  only  an  integrateg  steel  plant  at
 Burnpur  but  also  an  iron  foundry  at
 Kulti,  eaptive  collieries  at  Chasnala
 ang  other  places,  iron  ore  mines  and
 a  subsidiary  pipe  ang  Foundry  Co  at
 Ujjain,  It  is  a  complex  which  em-
 Ploys  over  30,000  workers.

 fact,  its  production  hag  reached  a
 of  8  lakhs  tonnes,  from  that  it

 down  to  .4  lakhs  tonnes  which
 a  result  of  the  rotten  manage-

 the  low  price  of  steel.  The
 steel  in  India  wag  the  chea-

 the  whole  world  at  that  time.
 as  also  serious  labour  trouble.

 could  have  lifted  it  out  of
 rious  position  in  which  it  was

 if

 [784४  428
 4  g
 é  3

 took  over  the

 the  mal-
 adjustment,  in  the  equipment  and
 thirdly,  improving  the  labour  rela-
 tions,  Our  Government  succeeded
 considerable  in  ite  objective,  They improved  the  management,  though  it
 seems  some  old  officers  are  still  there
 with  their  old  outlook

 Our  Government  appointed  a  Com-
 mittee  to  look  into  the  technical  re-
 quirements  of  the  factory  They  have
 evolved  a  plan  rehabilitation  pro-
 gramme  which  woulg  ensure  produc-
 tion  at  the  rated  capacity  of  |  million
 tonnes  per  vear  This  programme
 would  require,  it  is  estimated,  about
 हि: (ह  60  crores  out  of  which,  Rs  3१
 crores  hag  already  been  spent  Ag  a
 result  of  the  steps  taken  by  Govern-
 ment,  production  rose  from  4  3  lakhs
 tonnes  in  1972-73,  to  63  lakhs  tonnes
 in  1975-76  In  1974-75,  the  company
 made  a  profit  of  Rs  .5  crores  after
 making  provision  for  depreciation  to
 the  extent  of  Rs.  5॥7  crores  Thig  ic
 really  a  great  achievement  The  com-
 pany  has  shown  improvements  not
 only  in  the  production  of  steel  but
 also  of  coal  and  of  the  iron-ore  mines
 To  too  the  succesg  of  the  regime  this
 Company  has  entereg  inte  the  interns-
 tional  market  in  a  big  wav  as  an  ex-
 porter  of  steel,  Now  the  question
 arises  after  these  five  years  of  Gcv-
 ernment  management,  whether  ,  this
 company  should  be  given  back  to  the
 old  management  or  Government
 should  go  forward  and  natienalise  it.

 Our  Govetnment  has  taken  the  rignt
 decision  in  acquiring  the  privately
 held  sharee  of  this  comnany  But,  in
 doing  so,  I  want  the  hon  Minister  to
 clarify  certain  things.  Re  60  crores
 foy  rehabilitation  are  being  advanced
 by  a  consortlum  of  commercial  bank=
 and  public  financial  institutions  under
 the  auspices  of  the  I.D.B,!,  of  which
 Rs  3t  crores  have  already  heen  spent
 The  question  fs  whether  the  company
 will  ever  be  able  to  stang  on  its  own
 legs  under  this  terrific  burden  of
 debt,  Already  by  1978  it  hag  a  debt
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 which  required  an  interest  payment  of
 Rs.  l  crore  every  month.  I  hope  the
 hon,  Minister  will  make  clear  gs  to
 how  he  is  going  to  put  the  company
 on  a  sound  financial  basis.  In  ‘1074-
 75,  the  company  has  made  a  profit—I
 admit  this.  But,  with  the  increased
 burden  of  debt,  will  this  company  be
 able  to  stand  on  its  legs  financially?
 That  is  the  problem.  How  will  he
 restructure  of  the  capita]  base?  Will
 he  do  that  by  increasing  the  share
 capital  or  by  converting  the  govern-
 ment  Ioan  into  the  share  capital?  What
 is  the  method  in  which  you  are  going
 to  do  it.  Even  jf  production  increase
 to  I  million  tonnes  a  year  I  wonder,
 whether  you  will  succceg  in  putting
 it  permanently  on  g  sound  financial
 footing

 Sir,  about  the  amount  to  be  paid
 to  the  existing  shareholders,  I  think,
 ६38  a  fair  amount  of  compensation
 though  the  word  ‘compensation’  can-
 not  be  used  according  to  the  Constitu-
 tion  The  price  of  the  shares,  Rs,  4.30
 and  Rs  32.75  is  based  on  the  market
 value  of  the  shares  in  the  recent  past
 and,  I  believe.  we  need  not  quarrel
 about  the  amount  to  be  paid  to  the
 shareholders  because  that  represents
 a  fair  market  price.  I  am  doubtful
 whether  interest  should  have  been
 paid  to  the  shareholders  as  they  were
 not  getting  anything  by  way  of  divi-
 dend  Our  Governmest  wanted  to
 be  fair  and  they  have  agreed  to  pay
 4  per  cent  interest.  I  hope  as  a  result
 of  the  take-over  of  this  mil!  our  steel
 production  capacity  will  increrse  and
 the  stee]  industry  will  be  able  to  ful-
 fi)  ite  task  of  enabling  us  to  build  a

 strong  industrial  structure,

 aft  हरी  सिह  (पुर्जा)  :
 सभापति  जो,

 जिस  चिल  पर  चर्चा  शल  रही  है  उस  के

 लिए  मैं  मंदी जी  का  सादिक  स्वागत  करना

 चाहता  हूं  शौर  बधाई  देना  चाहता  चूंकि
 समाजवाद  की  जो  एक  अगला  अल  रही  है

 देश  में  माने  के  लिए  |. |  की  घोर  यह  एक  ब्रह्म

 है  ।  बैसे भाप  कह  सकते हैं  किः  इस  कम्पनी

 के  राष्ट्रीयकरण  की  कया  जरूरत  भी  ।  मंत्री

 of  Shares)  Bill
 78

 जी  ने  बताया  कि  बहु  कम्पनी  दिन  प्रति
 दिन सूद  के  बोझ से  देती  जा  रही  थी

 कौर  हालत  यह  हो  गई  थी  कि  दो,  तीन  साल os
 में  14करोड रु Co  का  ब्याज  इस  कम्पनी  पर
 लद॒  जाता  ।

 आप  जानते  हैं  कि  लोहा  राज  के  श्रमिक
 बची  का  आधार  है  भौरसंसार के  जो  उद्योग

 हैं  उन  की  रोड़  की  हड्डी  लोहा  होता  है  t
 नोहा  छोटे से  चखे  तक  में  इस्तेमाल  होता
 है  ।  ऐसी  महत्वपूर्ण  रोजाना  को  जिन्दगी  से

 ताल्लुक  रखने  वाली  चोट  को  इस  भ्रवस्था  में
 कसे  छोड़  दिया  जाता,  यह  सवाल  विदा  र-
 किय  था।  इस  कम्पनी  की  हालत  बहुत
 खराब  हो  गई  थी  और  लोहे को  उनकी
 मर्जी  पर  नहीं  छोडा  जा  सकता  था  ।  एस्

 लिए  सरकार  ने  ठीक  ही  लिया
 कि  इंडियन  सायरन  और  स्टील

 कम्पनी  का  राष्ट्रीय कर रण  किया  i

 और  यह  इसलिये किया  गया  कि  इस  कम्पनी

 के  हालत  को  सुधारने  के  ण्य  भारी  रकम

 की  जरूरत  थी,  घोर  इतनी  भारी  रकम  ऐसी
 संस्था  को  देना  जिस  पर  सरकार का
 धधिहार  न  हो,  यह  उचित  नहीं  था।

 लोहेरा  क्‍या  स्वान  है,  भारत

 को  प्राचीन  स्थिति  में  लोहे का  क्‍या  मूल  है

 इस  को  देखते  हुये  राष्ट्रीयकरण  स्वागत  योग्य

 हैं  ।  यह  कम्पनी  1972 में हाथ में ली हाथ  में  ली  गई,

 शौर  जंँसापुर्य  वक्ता भों  ने  कहा  3  फीसदी

 से  बढ़ कर  68  फीसदो  तक  उत्पादन  बढ

 गया,  शौर  इंगट  हील  का  प्रोडक्शन

 974—75  में  4  लाख  7!  हजार  टस
 था  i  जो  1975-76 # में  7  साथ  30

 हार  टन हो  गया  t  इसे  प्रकार  1975-

 76  में  से लेबिल  स्टील  3साथ  47हजार  ठन

 से  बह कर  sure 500  टन  हो  गयी  1

 सो  यह  जो  उपलब्धियां  हैं  यह  साधारण

 नहीं  हैं।
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 ो  हस  सिंह]

 हमारी  सरकार  को  रुख  बराबर
 यह  रहा  है  कि  देश  की  प्रगति  और  विकास
 के  इतने  एम्पोर्टेट्ट  माध्यम  का  राष्ट्रीयकरण
 क्यों  न  किया  जाये  ।  इस  में  कोई  शक  नहीं
 हैँ  कि  देश  के  लिए  इतने  महत्वपूर्ण  उच्चोग  को
 इनएकिशेट  मैनेजमेंट  के  हाथों मे  छोडना  ठीक

 नहीं  है  |  कहा  गया  हैं  कि  दि  बस्ट
 मिले  पब्लिक  इंटर  प्राइज  इस  बेटर  दंग
 दि  बेस्ट-रन  प्राइवेट  किसने  कांग्रेस  पार्टी

 का यह  लक्ष्य  भोर  सिद्धान्त है  कि  देश  का

 आधिक  ढाचा  समाजवाद  पर  खड़ा  किया
 जाये।  सरकार द्वारा  लिये  जाने  के  बाद  मगर
 कोई  कम्पनी  या  संस्था  ठीक  से  न  चले,  तो  भो

 वह  माफी के  लायक  है,  भ्र ौर  वह  फिर  भी

 प्राईवेट  कम्पनियों  से  भ्रच्छी  है  ।  इस  लिए
 सरकार  ने  इस  कम्पनी  का  राष्ट्रीयकरण
 कर  के  एक  ठीक  कदम  उठाया  है  ।  लोहे
 के  सम्बन्ध में  विदेशों से  हमारे  बैक्ट हो रहे है हो  रहे  है
 और  हमारी  सेल  बढ़  गईं  है  ।

 46  hrs.

 जहा  तक  लेबर  का  सम्बन्ध  है  मिनिस्टर
 साहब  ने  स्टील  प्लाट्स  बहरो  की  बेसिक
 पे  09  रुपये  डी०  पु  को  जोडकर  200
 रुपये से  बढ़ाकर  300  रुपये  कर  दी  है
 जिस  से  पांच  लाख  बिंज को  लाभ  पहुचा
 है  ।  राष्ट्रीय  कम्पनी  में  काम  करने
 वाला  मजदूर  यह  समझता है  कि  पहले  वह
 एक  व्यक्ति  विशेष  के  लिए  काम
 करता  था  झीर  उस कम्फती  का  मुनाफा
 उस  व्यक्ति  की जेब  में जाता.  मा  मगर
 उस  कम्पनी  के  राष्ट्रीयकृत  नि  जाने के  वाद
 वह  सोचता  हैकि  यह  संस्था  मेरी  है  शरीर
 इसको  होने  वाला  लाभ  मेरा  लाभ  है
 इस  तरह  उस  में  आत्म-सम्पन्न प्यार  कान्ती-

 डांस  बढ़ता  है  और  टुच्च  अधिकारियों  तथा
 लेबर  के  बीच  रिलेशन  बहुत  अच्छे  हो  जाते
 हैं  1

 AuGUST,  m8  Co  (heqgulsition  of  200
 Shares)  Bill

 जिप  भ्रू कार  अन्य  पब्लिक  प्रंडरदकिंग्ज
 बहुत  मुनाफ़ा  दिखा रही  हैं,  उसी  कार  वह
 दिन दूर  नही,  जब  यह  कम्पनी भी  उन  के
 स्तर  पर  पहुंचना  जायेगी  और  उस  को  भी

 मुनाफा  होने  लगेगा।  यह  कहता  गलत  है
 कि  किसी  राष्ट्रीयकृत  कम्पनी  में  इस
 एफिक्रेंसी  भा  जाती  है  सौर  उसमें  नौकर-
 शाही  का  बोल-बाला  हो  जाता  है।
 राष्ट्रीयकरण  के  बाद  अपनी  संस्था  की
 जवाबदेही  प्राशि या मेंट  के  प्रति  हो  जाती
 है  सस  सदस्य एक  प्रश्न  के  ज़रिये  उसकी
 व्यवस्था  मे  सुधार  बरवा  सकते  हैं  शौर  किसी
 प्रतियमितता  को  दुर  करवा  सकते  हैं।

 यह  बिल  बहुत  समसामयिक  है  1  इस  से
 लाह  के  सम्बन्ध  में  देश  के  आत्म-निर्भर  होने
 तौर  दूसरे  देशी को  भा  लोहा  सप्लाई  करने,
 ओर  इस  प्रकार  करोडो  रुपया  की  फका
 एक्सेज  प्राप्त  करने  में  सहायता  मिलेगी

 इत  पलफाज़ के साथ के  साथ  मैं इस  बिल  का
 समर्थन  करता हु  t

 SHRI  CHAPALENDU  BHATTA.
 CHARYYIA  (Giridih)  Mr  Chairman,
 I  heartily  welcome  this  Bill  as  being
 long  overdue  which  is  being  introduc.
 ed  and  piloted  by  our  dynamic  Minis.
 ter  for  Stee!  and  Mines  Shri  Chandra.
 jit  Yadav  today  This  Bill  has  to  be
 Seen  in  the  context  of  the  perspec-
 tive  plan  We  have  planned  for  pro-
 duction  of  75  milhon  tonnes  by  693
 Shalj  we  make  that  plan  a  reality
 or  will  it  be  a  pie  in  the  sky?  It
 depends  on  which  critical  path  in  the
 maze  of  resource  spread  in  our  ex-
 port  promotion  in  our  infpenal  pro.
 ductivity  increases  we  follow  in  the
 coming  years.  |  do  not  like  to  cover
 the  ground  already  covereq  by  some
 of  our  colleagues  I  have  only  to  ray
 that  the  speech  h  Sori  Yadeyii
 made  was  both  condi id  and  compre
 hensive  He  outlined  the  lines  of
 advance,  the  possibility  of  the
 sion  of  the  steal  plant  to  3
 tonnes  capacity  depending  upon
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 deasibijity  report  by  the  technical
 eOrhniitfee  and  fhe  possible  demands
 on  dur  resources  of  the  order  ot
 Res.  80  crores  as  interest-free  loan,  he
 also  referred  to  the  degree  of  partici-
 pation  of  labour  in  industry  and  the
 phasing  out  of  the  contract  system.
 He  touched  all  those  points  as  well  as
 the  need  to  build  a  large  number  of
 quarters  for  the  workers  and  certain
 other  infrastructure  such  as  schools,
 modern  hospitals,  adequate  water  sup-
 ply  and  so  on.  Burnpur  is  a  45-year-
 old  plant  which  should  have  been
 written  off  after  40  years.  Hundreds
 of  residents  of  my  town,  Girid:zh,
 work  in  Burnpur  and  therefore  I
 know  what  is  happening,  their  fortu-
 nes  ang  their  future  is  bound  up  with
 the  future  of  this  plant  about  seventy
 miles  oway.  This  plant  should  have
 been  written  off  after  the  40th  vear.
 it  is  the  dedication,  expertise,  preven-
 tive  maintenance  and  genera}  main-
 tenance  ot  officers  and  emplovees
 which  has  kept  the  plant  running
 against  one  traumatic  attack  and
 shock  after  another.  956  labour
 strike,  then  the  bull-bear  tug  in  the
 stock  market  by  which  a  famous
 press  magnate  wanted  to  get  control
 of  this  company,  rival  unions  tugging
 at  each  other’s  throats  and  the  play
 of  power  equations  by  the  top  officers
 of  this  company  who  depended  upon
 the  unions  to  reinforce  their  position
 against  one  another.  All  the  time  the
 ageing  chairman,  Biren  Mukherjee
 was  getting  remote  and  losing  control
 of  the  situation  and  of  the  details  ond
 it  was  right  and  proper  that  we  took
 over  the  management  as  it  was  an  ine-
 scapable  necessity.  I  wish  that  as  था
 the  case  of  coal.  we  had  nationalised
 this  company  in  the  course  of  the  first
 vear.  In  that  case  the  heavy  burden
 of  interest  charges,  almost  Rs.  25—30
 crores  for  four  years,  which  the  com-
 pany  hag  to  bear  could  have  been
 avoided.  Even  in  its  hayday  the  ~om-
 pany  did  not  make  a  profit  of  Rs,  0
 crores  a  year.  It  was  an  कहलए  con-
 cern  ang  the  miracle  was  that  the
 company  was  running  and  that  it  did
 not  disintegrate.  Re.  80  crores  or
 even  Re  19  crores  to  make  the  Indian
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 Tron  and  Steel  Company  to  produce
 one  million  tonne  of  steel  is  a  small
 price  to  pay.  Tatas  for  their  expan-
 sion  plan  for  2  million  tonnes  have
 demandeg  Rs.  300  crores  ang  of  we
 want  to  start  a  new  plant  of  one  mi-
 Hon  tonne  capacity  it  would  cost  mare
 than  Rs,  400  crorés.  The  strategy
 which  {  would  humbly  bring  to  the
 notice  of  the  Minister  for  Steel  and
 Mines  would  be  that  he  may  kindly
 consider  tie  export  of  this  steel.  It
 has  got  the  right  préduct-mix  to  9६५
 for  restructuring  of  the  Steel  plant
 ang  that  should  be  our  broad  strategy
 for  the  perspective  planning  for  steel
 making  ag  a  whole.  If  we  start  ex-
 Porting  one  million  tonnes  of  steel  for
 Rs  20.0  to  Rs.  i50.0  crores,  we  can
 go  on  ploughing  it  back  into  steel
 sector  so  that  our  population  will  be
 save  of  the  burdeén  of  such  a  vast  ex-
 pansion  of  stéel  industry  which  the
 White  Paper  has  outlineg  before  us—
 at  least  a  part  of  burden  will  be  les
 sened.

 Sir,  one  word  about  Chasnala.  Be
 fore  the  Chasnala  tragedy,  the  Indian
 Iron  ang  Stee)  Cotnpany  blast  fur-
 naces  were  operating  ang  reached  a
 rated  utilisation  capacity  of  95  per
 cent.  3  had  this  information  directly
 from  the  source  in  the  month  of  De-
 cember.  Chasnala  was  another
 trauma  which  in  financial  terms  mcy
 be  3  or  4  crores  but  in  terms  of  shock
 on  the  morale  of  the  people  it  was  a
 heavy  blow.  They  have  =  survived
 that  and  they  are  making  gooq  and
 they  are  pulling  out  froni  the  “slough
 of  despond”  which  is  again  a  tribute
 to  the  skill,  the  dedication,  the  exper-
 tise  of  the  workers  and  the  officers
 there.  And  we  will  be  failing  in  avr
 duty  if  we  do  not  pay  tribute  to  them
 for  the  jobs  which  have  been  done
 fairly  and  well  barring  two  or  three
 against  whom  CBI  enquiries  are
 pending  and  which,  I  am  sure  the
 Minister  will  take  note  of,  ag  Mr.
 Indrajit  Gupta  has  demandeq  some-
 time  back.  7800  has  pumped  Rs.  44.4
 crores  into  Chasnala  fer  washe-r,
 aerial  repé-way  arid  sinking  of  shafts.
 A  reserve  coal  of  48  miflion  tonnes
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 of  high  grade  metallurgical  coal  if
 converted  into  30  to  35  tonnes  of  ore-
 mium  coke  at  Rs,  330.0  per  tonne,
 will  add  up  to  one  thousand  crores  of
 rupees.  Can  we  afford  to  write  it  off?
 It  is  a  challenge  to  the  entire  mining
 engineering  community.  Since  we
 cannot  afford  to  write  it  off,  we  have

 _to  accept  the  challenge  and  extract
 the  coal,  The  crux  of  the  matter  was
 production  and  supply  of  12  million
 tonnes  of  coking  coal  to  the  company
 from  Chansale,  from  Jitpur  and  from

 ‘Ramnagar.  By  whatever  means,  to-
 day  or  tomorrow,  you  have  to  reopen
 it  ang  extract  this  exceptionally  good
 coal  with  9  per  cent  ash  content.  In
 the  larger  context  of  perspective
 planning  for  steel,  43  million  tonnes
 of  the  highest  quality  coal  is  a  lot  of
 coal.  We  cannot  afford  to  give  it  up.

 Sir,  one  feather  in  the  cap  of  the
 Minister  is  the  degree  of  participation
 of  labour  in  industry  which  he  has
 brought  about  in  the  steel  plant  and
 I  am  quite  sure  that  we  will  be  mak-
 ing  up  the  shortfall,  I  am  also  happy
 that  the  point  that  was  made  by  one
 of  my  colleagues,  that  this  degree  of
 labour  participation  will  be  a  sure
 guarantee  of  directing  the  economics
 and  the  ethos  of  the  plant  into  a  s0-
 cialist  system.  With  these  words,  I  wel-
 come  this  Bill  and  support  this  Bill.

 SHRI  B.  दी  NAIK  (Kanara):  Sir,
 the  Bill  proposes  the  payment  of
 Rs.  7,23,95,137.15  for  the  acquisition
 of  the  shares  of  this  company—a  very
 precise  calculation!  I  have  been  try-
 ‘ing  to  get  hold  of  the  available
 balance  sheet.  In  the  absence  of  nee
 curate  data,  I  have  to  rely  on  what
 our  other  friendg  said  that  this  rough-
 ly  represents  Rs.  4  and  odd  per  share
 valueq  at  Rs.  32.  The  company  has
 issued  a  considerable  number  of
 onus  shares.  Even  though  as  quot-
 ed  by  Shri  Dinen  Bhattacharyya  the
 subseribed  paid-up  capital  is  Rs.  28
 crores,  a  substantial  portion  of  that
 would  be  in  the  form  of  bonus  shares.
 In  other  words,  whatever  profit  was

 there,  it  was  ploughed  back  and  who-
 ever  were  the  owners  they  were  per.
 mitted  to  appropriate  to  themselves
 these  shares.  I  am  raising  thig  the.
 oretical  point  because  we  are  toda
 at  a  stage  of  payment  of  compensa.
 tion  in  various  sectors.  I  do  hope
 the  minister  will  tolerate  my  slight
 diversion.  When  the  tenants  beq@ome
 the  owners  of  the  land,  the  small
 land-holders  are  told,  “You  will  get
 your  compensation  or  whatever  is  ‘he
 value,  calculated  on  the  basis  of  a
 particular  multiple  of  the  assessment
 of  that  particular  land  over  ६  period
 of  5  years.”  Ag  against  a  person
 who  held  land  which  was  considered
 most  secure  some  time  ago,  a  person
 who  has  invested  his  money  in  the
 risk  capital  of  an  enterprise,  at  the
 end  of  a  decade  of  thorough  mis-
 management,  is  still  able  to  walk
 away  with  a  decent  little  sum.  I  feel
 this  investment  of  Rs.  7  crores  and
 odd  is  only  the  tip  of  the  iceberg.  As
 already  stated  in  the  statement  cf
 objects  and  reasons  and  in  financial
 memorandum.  the  consolidated  fund
 of  India  will  be  further  taxeq  to  the
 extent  of  Rs,  60  crores  more.  I  have
 not  cleariy  understoog  the  basis  on
 which  we  have  arrived  at  this
 ‘amount’  in  substitution  of  the  word
 ‘compensation’  ang  also  whether  it  i:
 the  financial,  economic  and  moral  res-
 ponsibility  of  the  government  which
 has  taken  over  a  concern,  which  was
 producing  at  the  rate  of  l]  or  5  per
 cent  of  its  rated  capacity,  to  come
 forward  and  say  that  so  much  money
 of  the  public  exchequer  is  being  in
 vested  for  purchasing  the  shares  of
 the  company.  If  some  of  the  fairl:
 well-run  concerns’  in  the  private  sects:
 are  to  be  nationalised,  there  is  ४
 sense  of  justification  for  payment.  ©!
 the  share  value  at  par  or  value  cx!-
 culated  on  the  basis  of  its  net  worth.
 but  there  is  no  moral  or  legal  justiti-
 cation  to  pay  compensation  in  the
 case  of  a  company  in  which  the  gow
 ernment  has  to  invest  hundreds  “f
 crores.  Payment  of  Rs.  7  crores  १005
 not,  somehow,  fit  into  the  pattern  ४९
 ate  thinking  of  at  present,  १  hope
 the  Minister  will  kindly  tell  us  by
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 the  time  we  conclude  the  discussions
 on  this,  what  exactly  are  the  figures
 of  the  net  paid  up  capital  of  this  con-
 cern.  There  is  a  reason  for  my  taking
 a  slight  divergent  view.  I  come  from
 an  area  where  the  entire  develop-
 ment  is  held  up  tor  want  ot  a  Railway
 line  costing  only  Rs,  37  crores.  I  feel
 nervous  that  the  same  Government
 and  the  same  exchequer  will  be  pay-
 ing  80  much-—leaving  aside  the  merits
 of  the  case—in  trying  to  run  the  ola
 mismanaged  concems  like  the  IISCO
 on  ‘proper  lines  and  in  putting  up
 other  public  sector  concerns  which
 have  been  starteg  in  other  places  and
 are  now  picking  up.  With  all  this,  I
 de  hot  know  what  the  chances  of  these
 babies  yet  to  be  born,  are.  Whether
 at  Vizag,  Hospet  or  Salem,  one  of  the
 major  constraints  for  erection  of  these
 steel  plants  is  the  resource  position
 and  plan  allocations,  as  far  as  I
 understand.  I  am  afraid  that  in  try-
 ing  to  repair  these  old  buggies,  cons-
 truction  ang  installation  of  new  steel
 plants  might  suffer  With  these  quali-
 fications,  I  support  the  Bill

 SHRI  PRIYA  RANJAN  DAS  MUN-
 St  (Calcutta-South):  I  congratulate
 the  Minister  for  bringing  forward
 this  Bill  for  two  reasons.  One  is  that
 he  hes  really  kept  the  promise  made
 by  our  late  Minister,  Shri  Mohan  Ku-
 maramangalam,  who  had  assured  the
 Houge  that  it  would  not  be  given  back
 to  the  old  management.  I  sincerely
 pay  My  compliments  and  greetings
 to  the  Minister.  Secondly,  it  requires
 dynamism  to  look  after  bigger  steel
 plants  taken  over  by  the  Government.
 I  do  feel  that  it  has  been  well  manag-
 ed  by  the  Minister  and  his  official
 colleagues  and  in  that  respect,  we  ४०
 not  feel  the  absence  of  our  revered
 late  Mohan  Kumaramangalam  much.

 It  is  not  correct  to  say,  as  some  of
 the  Members  from  the  opposition  have
 said,  that  the  management  of  the  nit
 is  squarely  bad  and  that  all  the  old
 people  are  bad.  I  do  agree  that  a
 few  people  and  a  few  officers  in  al-
 most  all  undertakings  do  not  behave
 Properly,  If  we  adopt  the  attitude
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 and  habit  suggesteq  by  Mr.  Indrajit
 Gupta,  that  whenever  we  take  over  old
 units,  we  will  demolish  the  old  struc-
 ture  crudely  and  remove  all  the  oeo-
 ple  who  work  there,  ‘it  will  really  be
 unjust  because  people  get  jobs  because
 they  ace  efficient  ang  talented.  If
 such  people  are  given  the  opportunity
 to  serve  tae  country,  sometimes,  they
 prove  their  worth.  In  our  country,
 we  are  lacking  in  managerial  efficien-
 cy  to  a  great  extent,  especially  for
 running  public  sector  units.  So,  this
 sort  of  attitude  will  not  help  the  Gov-
 ernment.  J  do  agree  that  a  few  officers
 do  not  behave  properly  but  all  are  not
 bad.  So,  I  request  the  Minister  not
 to  take  the  attitude  as  suggested  by
 Shri  Indrajit  Gupta,  thag  all  officials
 are  bad.

 With  regard  to  the  existing  manage-
 ment,  Mr.  Dinen  Bhattacharyya  has
 said  many  things.  I  do  not  want  to
 argue  with  him  on  this.  But  I  would
 say  that  the  contribution  of  Mr.
 Gupte  Bhaya  in  this  unit  is  unique.  I
 can  say,  though  I  do  not  know  him
 personally,  I  have  got  representations
 from  the  workers,  that  such  type  of
 persons  are  requireg  not  only  in  pub-
 lic  sector  units  but  all  over  the  count-
 ry  and  their  efficiency  should  be  prais-
 ed  by  the  House.  If  Members  do  find
 fault  with  such  type  of  persons,  pub-
 Tic  sectoy  units  will  not  prosper  in  eur
 country.

 Sir,  I  would  like  to  remind  the
 Minister  about  only  a  few  things.
 within  the  short  time  available

 MR.  CHAIRMAN:  The  time  is  very
 very  short.

 SHRI  PRIYA  RANJAN  DAS  MUN-
 SI-  Yes,  Sir.  With  regard  to  the  re-
 habilitatior,  programme.  the  Report
 of  the  Minnistry  placed  before  this
 House  this  year  mentions  the  follow-
 ing:

 (a)  Improvement  of  raw  mate-
 rial  handling  facilities,  narti-
 eularly  in  relation  to  coal  and
 iron  ore;
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 (by  Emergency  ang  hot  repairs
 of  No  7,  8  ang  9  coke  oven
 Batteries  and  re-building  of
 No  7  battery,

 ६९)  Building  of  a  new  Landle
 House  for  Blast  Furnaces

 (d)  Repairs  of  open  Hearth  Fur
 naceg  and  converters,

 (e)  Augmentation  of  steam  gere
 ration  capacity  and  thus  of
 power  generation

 ६4)  Rehabilitation  of
 equipments  lke
 ground  charges,

 handhing
 cranes  and

 4g)  Modermzing  and  fully  reha-
 bihtating  rolling  stock  md

 (h)  Providing  fachitie,  fo.  ol
 firing

 I  do  not  know  much  of  this  rehabi-
 litation  programme  has  been  com
 pleted  would  request  the  Minister
 to  tell  me  whether  any  committee  has
 been  set  up  by  the  Mimstry  or  bv  this
 unit  to  review  the  progress  of  the  re
 Habilitation  programme  every  month
 cr  perfodicall,  Otherwise  the  rov-
 ernment  might  face  difficulties  "  the
 managemen,  suddenl,  reports  that  the
 Programme  is  not  progressing  well.

 With  regarg  to  production  I  urie
 agree  with  what  Mr  Indrajit  Gupta
 had  said  ang  I  do  not  want  to  spend
 ™ore  thre  on  it  Possibly  during  the
 current  year  production  has  not
 come  up  =  safisfactorily  There  are
 probably  many  reasons

 I  would  like  to  know  the  prospect
 for  the  Ujjain  unit—which  had  colla-
 berated  earlier  with  the  British  steel
 compeny  and  which  was  ene  of  the
 units  of  the  IISCO—as  also  about  the
 fate  ef  Chasnala  Even  though  the
 Chasnala  tragedy  is  under  a  judicial
 nrobe  may  IT  make  a  recuest  to  the
 Minister?  Since  it  mav  take  4  long
 time  will  he  like  to  have  a  CBI  probe
 so  that  some  expeditious  measures
 can  he  taken  to  find  out  the  reasons
 tenina  the  disaster?

 Shares)  Bill
 With  regard  to  the  inerense  in  the

 budgeted  amount  ploughed  back  inte
 the  rehabilitation  programme,  viz, from  Rs  43  crores  to  Re  38  crores, the  reason  for  this  hag  been  shown, in  the  Report  ag  the  increase  in  ov]
 prices  I  think  this  is  not  correct.
 Possibly  the  prices  of  some  uther  raw
 material.  also  hag  gone  up  then.  They are  now  coming  down  Since  the
 price  level  during  the  last  3  years  is
 down  in  almost  all  the  items  wil?  ‘he
 estimate  be  further  revised  amd  seme
 reduction  in  the  budget  made  im  the
 interest  of  the  unit  as  also  of  the
 eompany?

 I  will  take  one  more  minute  to  stay
 something  with  regard  to  the  ‘ume-
 tioning  of  the  colberies,  also  unter
 TISCO  The  accidents  at  Jitpur  ind
 Chasnala  have  made  uc  very  sad
 The,  had  4  ropeway  functioning,  as
 also  coal  washery  there  I  want  to
 know  how  the  ropeway  is  bemg  used
 after  the  accidents  first  at  Jitpur  and
 later  at  Chasnala

 T  world  again  congratulate  the
 Minister  for  bringing  in  this  bill  It
 would  upen  the  gates  of  the  public
 sector  to  other  enterprise-—whether
 they  ure  in  the  tea  textile,  or  jute
 industrs  When  other  units  are  taken
 over  by  other  Ministries  the  Minister:
 concerned  w  Il  have  no  reason  to  tell
 the  House  that  the  management  will
 again  be  given  back  to  the  umts  A
 beginning  has  been  made  by  Mr
 Chandrayit  Yadav  TI  hope  १  wilt  be
 followeg  by  the  Minister  of  Com-
 merce  in  respect  of  textiles,  jute  and
 tea,  and  by  Mr  T  A.  Pay  in  regard  to
 his  units  also

 With  these  words  I  conclude

 SHRI  SHYAM  SUNDER  MORAPA-
 TRA  (Balasore):  Sir,  once  upon  a
 time  Sir  Biren  Mukheriee  was  ¢
 name  +3  be  reckoned  with  in  eustern
 India  It  was  he  who  wanted  to  prove
 that  people  from  eastern  India  could
 also  establish  some  plants  ang  some
 installations  for  them  to  figure  in
 the  industrial  and  commercia]  map
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 of  India.  But  as  years  rolled  by,
 mismanagement,  corruption,  favouri- tiem  and  nepotism—all  rolled  into
 one-—took  the  reputation  of  782८0
 down  the  gutiers.  Although  it  _was
 a  foregone  conclusion  in  974  itself
 that  this  will  come  entirely  under  the
 aegis  of  the  government,  I  must  con-
 gratulate  the  Minister  and  his  Minis-
 try  for  taking  active  steps  and
 hastening  the  process  of  the  entire
 take-over,

 Mr.  Chairman,  Sir,  it  is  te  be  noted
 that  thie  was  taken  over  because  of
 mismanagement  and  malpractices.
 There  was  ne  other  alternative.  One
 of  the  important  auditors  of  our
 country  has  said  that  the  audit  re-
 port  was  completely  manipulated  to
 show  that  the  plant  was  run  on  profit.

 ‘To  quote  him:

 “aetual  loss  was  converted  into
 profit  by  jugglery  of  accountancy
 ....¢nflated  inventories  was  a  re-
 gular  practice.”

 This  fact  came  to  hght  when  the
 Company  wanted  same  loan  from  a
 bank,  heeause  there  was  no  other
 alternative  but  to  fall  back  on  a  bank
 loan.  The  Auditor  says:

 “In  its  beaks  the  H&CO  credited
 itself  with  Rs.  .85  crores  for  supp  5
 of  on?  million  tonnes  of  blast  fur-
 nace  granular  slags.  Although  this
 amount  hag  been  credited,  not  even
 308  tonnes  have  been  supplied  so
 far."

 This  was  the  usual  practice  in  ISCO
 There  was  a  lot  of  corraption  in  the
 Office  of  this  Company  at  50,  Chow-
 Tanghee  Road,  Calcutta.

 An  important  architect  wes  drafted
 for  interior  decoration  and  for  supply. Ing  furniture,  to  make  it  a  fashionable
 Quarter,  an  par  with  8  five-star  hotel. You  will  be  surprised  to  know  that no  tender  way  invited  and  nothing Was  advertincd  to  ascertain  the  rates
 Prevailing  fron  te  @ferext  archi-

 sic
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 tects.  One  architec,  was  favoured
 and  the  ainoun;  ran  to  lakhs  of
 rupees.  This  is  only  one  instance.
 There  wore  many  such  instances  ef
 cofruption  from  which  JISCO  was
 suffering,  when  it  was  taken  over,

 We  must  congratuiate  the  Minister
 for  the  fact  that  it  has  picked  Up. Not  670  this  plant,  but  In  fact  all
 the  steel  plants  in  India  are
 Picking  up  unde;  the  active  leader-
 ship  of  Shr:  Chandrajit  Yaday  and
 hs  officials.  Bhilai  is  Picking  up
 very  mcely  Bokaro  is  doing  very
 well.  Rourkela  just  now  celebrated
 the  I0  mnilion  target.  So  far  as
 Durgapur  3६  concerned,  two  or  three
 vears  ago,  we  were  saying  in  Partia-
 ment  thut  it  33  not  fulfilling  even  90
 per  ceat  cf  its  targeted  Capacity. Today  it  has  picked  up  very  well,

 Hete  the  hon.  Minister  should  not
 forget,  in  fact  he  cannot  forget  because he  as  from  the  labour  front,  that  it as  the  fabour  which  is  working  the
 stcel  9  ४१  So.  the  labour  should  be
 congiatulated  for  this  brightening up  of  the  siiuation.  Shri  Da:  Munsi showerst  his  Praise  on  Shri  Bhayya. J  am  one  with  him  there.  At  the  same time,  we  shou'd  not  forget  that  thous- unds  cf  workers  who  are  working  im tne  steel  plang  are  toiling  hard  and
 Sweating  barg  to  see  that  the  target is  fulfilled.  The  credit  should  not Ro  to  one  Gererai  Manager.  one
 Genera]  Superintendent  or  ope Engineer:  it  shou  Id  be  equaliy  shared by  the  working  clags  who  are  striving their  best  in  th  le  emergency  period  to show  thet  ou  ‘~ 7  steel  plants  can  be
 made  a  real  success.

 In  1972-73,  the  Production  of
 steel  had  declined  to  43,100 But  in

 ingot
 7  tontves, 1975-76  it  has  gone  up  to  63,000 lunnes,  So  there  is  no  begging  the

 quesiuin  that  it  has  picked  up  so
 nicely,

 Here  I  want  te  bring  to  the  notice
 of  the  Minister  one  Point.  We  or:
 ‘going  to  invest  a  huge  amount  of



 aq  Indian  Iron  and  Steet  AUGUST  19,  1976  00,  (Acquisition  कै...  a
 of  Shares)  Bttt

 [Shri  Shyam  Sunder  Mohapatra)

 Rs.  42.5  crores  for  the  purchase  of

 machinery.  We  understand  that  there
 are  good  machinery  in  the  plant  itself
 but  some  officers  are  hand  in  glove
 with  the  contractors  ang  that  they
 want  to  dispose  of  them,  so  that  they
 ean  go  in  for  new  machines,  although
 these  machines  arc  working  pertectly
 well.  The  other  day  we  had  been  to
 Ranchi  and  we  found  that  MECON
 is  capable  of  manufacturing  thing-
 for  whieh  we  are  depending  on
 British  or  German  experts  for  years.
 So,  from  now  on  we  should  depend
 on  such  organisetions  in  our  country.
 If  we  want  any  blast  furnace  to  be
 installed  m  TIsco,  or  any  new  crane.
 we  have  to  depend  on  our  own  Indian
 technical  know-how,  rather  than  on
 foreigners.

 With  these  words,  I  ugain  congratu-
 late  the  hon.  Minister  for  hastening
 the  process  of  take-over.

 SHRI  CHANDRAJIT  YADAV  Sir.
 I  am  very  grateful  to  the  hon.  Mem-
 bers  who  have  participated  in  this
 debate  for  having  welcomed  this  Bill
 without  any  exception.  [I  am  aiso
 grateful  to  them  for  the  fact  that
 they  have  been  able  to  appreciat,  the
 efforts  which  have  been  made  in  this
 Ministry.

 I  should  say  that  it  is  not  an  mdi-
 vidual  effort,  really  speaking.  it  ux  2
 collective  effort  which  has  heen  able
 to  bring  this  good  result.  Of  course,
 our  workers  have  played  a  very
 glorious  role  which  has  always  been
 acknowledged.  Without  their  full
 cooperation  and  without  very  good
 industrial  peace  which  they  have  been
 abie  to  maintain  through  these  years,
 this  would  not  have  been  possible.
 Therefore,  the  credit  goes  to  the
 working  class.  But,  at  the  same  time
 it  has  been  the  collective  effort  of  our
 engmcers,  tcchnicians,  the  manage-

 rent  and  the  Ministry  which  has
 -chieved  this  thing  and  we  will  con-~
 -Nue  this  effurt  We  realise  today

 not  only  the  importance  of  this  basic
 industry  which  has  play  a  very
 important  role  in  the  ‘developing  eco-
 nomvy  of  our  country,  but  aiso
 perscnally  I  fee!  that  all  the  plants
 and  every  factery,  whether  it  is  in
 the  public  sector  or  in  the  private
 sector,  must  produce  to  their  full
 capacity.  It  will  be  a  crime  in  a
 co:ntry  like  ours  ‘¢  we  allow  any
 undertaking  not  to  utilize  its  full
 capecity,  We  have  to  utilize  the
 maximum  capacity.  I  am  sure  that  if
 there  73  awareness  about  it,  if  there
 as  vigilance,  if  there  is  correct  guid-
 ance  and  if  thee  is  proper  relation-
 ship  between  the  management  and
 the  workers,  then  it  is  possible  to  do
 it.

 Tolsy,  everybody  recognises  this
 fact  that  under  the  leadership  of  our
 Prime  Minister,  a  new  kind  of  atmos-
 rhere  has  been  created  in  this  country.
 People,  Ly  and  large,  realise  the
 atnpcrtance  of  discipline;  they  realise
 tae  impertance  cf  bard  work,  they
 reahse  tiat  India  has  to  go  forward
 itu  greater  speed  and  our  rate  of
 ercwth  has  to  be  much  higher
 Otherwise,  a  nation  of  609  million
 people  cannot  afford  to  have  satis-
 fuctior  with  this  pace  of  economic
 growth.  Therefore,  this  situation  is
 fully  realisec  and  I  can  only  assure
 the  hen  Members  that  whatever
 constrictive  suggestions  they  have
 Liven,  will  be  given  due  consideration

 One  cuestien  was  asked  why  w?
 should  pey  Rs  7.24  crores  as  com-
 pensation”  In  this  company,  more
 than  50  per  ceut  shares  belong  to
 the  individual  share-holders  and  many
 of  them  were  coming  from  the
 middle  class  society.  There  were
 about  80,95.773  ordinary  individual
 shares  and  1,386,161  preference  shares.
 Therefore,  it  will  not  be  just  that
 when  we  are  taking  over  this  factory.
 we  shoud  not  pay  anything  at  all  to
 the  people  who  invested  their  money
 with  some  hope,  particularly  people
 from  the  middie  class  and  may  be
 from  the  lower  middle  class.
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 While  paying  this  amount,  we  have
 taken  into  consideration  all  the  rele-
 vant  factors  like  annua}  account  of  the
 company  for  the  past  five  years  and
 quotation  cf  the  stock  market  of  the
 share  of  the  company  over  six  months
 from  January  1976.  The  controller
 of  cap.tal  issues  adviced  that  the
 fair  share  value  of  the  company  was
 Rs.  4.7  for  each  equity  share  of  the
 face  value  of  Rs.  10  and  Rs.  32.75  for
 each  preference  share  of  the  yalue  of
 Rs.  100.  On  tts  basis,  we  are  paying
 this  amvuunt  which  comes  to  Rs.  7.24
 crores.  This  amount  is  going  really
 to  those  individuals  who  have  invested
 an  this  cumpany.

 Certain  cther  issues  were  raised.
 Mr.  Dinen  Bhattacharyya  askeq  what
 about  the  security  and  the  employ-
 men,  of  the  workers.  There  should
 be  no  doubt  about  that  All  those
 who  are  emp'cyees  of  the  Company
 will  remain  the  employees  of  the
 Company  Their  service  will  conti-
 nue.  Thevefore,  unnecessarily,  I  think,
 this  doubt  which  shoulg  have  nor-
 mally  not  been  raised  is  being  raised
 If  he  is  in  deubt,  I  would  hke  to
 remove  that  doubt  that  no  worker's
 service  is  going  ta  be  affected  by
 taking  over  this  Company  Rather.
 they  will  be  in  a  better  position.

 I  wouil  ६४०  like  to  say  that  we
 have  evoived  a  system  m  the  Steel
 M.nistry  wheieby  even  in  the  private
 sector  companies,  for  example,  [ISCO
 in  whicr  the  Government  has  also
 considerable  share,  the  pay-scale  the
 dearness  allowance,  the  bonus  iners-
 tive,  ail  thes.  things  ure  decided  in
 a  forum  where  the  workers  represen-
 tative  a'so  participates.  Therefore.
 that  is  bindmg  on  all  the  undertakings,
 even  on  the  private  sector  under-
 takings.  We  have  evolved  a  method
 whereby  the  selary  and  other  ameni-
 ties  of  the  workers  are  at  per  in  both
 the  public  sector  and  private  sector
 undertakings.

 In  the  beginning,  I  said  that  we
 have  taken  certain  measures  to  look

 of  Shares)  Bilt
 after  the  welfare  activities  of  the
 workers.  As  the  Compmy’s  financial
 position  will  improve,  I  would  like  to
 assure  the  House  that  we  would  like
 that  the  workers  who  are  working
 in  IISCO  should  in  no  way  be  a  loser
 in  comparison  to  other  sister  under-
 takings.  As  Mr  Indrajit  Gupta  very
 rightly  saig  and  welcomed  it,  it  gives
 me  a  great  p  easure  to  see  that  now
 IISCO  has  joined  the  fami'y  of  public
 sector  undertakings  after  this  House
 passes  the  Bill  and  it  becomes  an
 Act.  It  will  entirely  become  =  a
 public  sector  undertaking  and  no  in-
 dividual’s  shzre  will  be  in  this
 Company.

 So  far  as  production  is  concerned,
 I  have  given  some  figures  as  to  how
 it  has  come  down.  Before  the  take-
 over.  the  production,  the  utilisation
 capacity  was  as  low  as  १3  per  cent.
 This  year,  our  target  is  to  produce
 68.5  per  cent  Mr.  Indrajit  Gupta  has
 raised  this  doubt.  The  last  year’s
 production  was  63  per  cent  of  the
 utilisation  capacity.  In  comparison  to
 that,  thi,  year,  we  are  aiming  to
 produce  68.5  per  cent.  But  our  effort
 is  that  we  shuuld  produce  mire.

 SHRI  INDRAJIT  GUPTA:  That  is
 the  tarzet.  What  is  the  actual  pro-
 duction?

 SHRI  CHANDRAJIT  YADAV:  I  am
 giving  the  figures  of  actual  production
 also.  He  is  right  in  saying  that  the
 produciton  in  the  beginning  of  the
 year  was  ngher  and,  after  that,  the
 production  ४  the  succeeding  months
 has  been  a  little  low.  I  am  not  saying
 that  he  hzs  made  any  charge.  I  am
 fiving  the  facts  He  has  raised  this
 quest  on  and  he  should  get  an  answer
 also.

 Last  vear,  from  April  to  July.  1975,
 the  product:on  of  this  factory  was
 1,92  246  tonnes.  In  comparison  to  the
 last  year’s  five  months  production,
 this  year’s  five  months  production  is:
 212,058  tonnes,  It  is  more  than  70.37
 per  cent  higher  than  the  last  year’s
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 production.  Tnerefore,  there  is  no
 reason  to  hive  any  doubt  that  ‘he
 production  is  going  down.  We  have
 fixed  a  higher  target  and  we  are  pretty
 sure  that  we  can  not  only  achieve
 that  target  but  we  will  exceed  that
 target.

 Another  question  was  raised  as  to
 whether  there  are  people  avaiisble.
 It  is  a  fact  that  for  quite  some  time
 there  was  no  whole-time  chief  exe-
 cutive.  About  the  man  who  was  tak-
 ing  care  of  it,  high  tributcs  have  been
 paid  to  him  in  this  House  that  though
 he  was  g  part-time  Chairman,  he  did
 his  best  to  wielc  a  good  team.  We
 have  taken  full  care  to  see  that  the
 earlier  factional  activities  which,
 were  tou  yery  great  extent  responsible
 for  bringing  down  the  production  at
 that  low  ‘evel  should  be  eliminated
 The  necessary  steps  have  been  faken
 and  I  am  glad  to  say  that  taday  there
 i8  @  very  harmomous  team  working
 So  far  as  the  administrative  part  is
 concerned  it  is  not  that  the  Public
 Undertakings  Committee  has  said  that
 no  officer  of  the  Ministry  should  be

 a  part-time  or  full-tilme  Chairman.
 Now  the  Administrator  who  hag  been
 appointed  is  today  no  more  a  Jomt
 Secretary  of  the  Ministry  He  was
 a  Joint  Secretary  of  the  Ministry  and
 he  is  an  officer  of  experience  and  of
 geod  reputation  We  thought  ‘hot  a
 competent  officier  should  go  and  take
 care  of  this  plan,  and,  therefore,  he
 has  been  appointed  as  a  whole-time
 Administrator  ef  the  factory.  Tam
 sure  that  under  his  leadership  there
 will  be  a  good  team  which  will  take
 care  of  the  improvement  of  the  plant.

 So  far  as  the  other  questions  are
 concerned,  as  Mr,  Munshi  has  very
 rightly  said,  we  cannot  remove  all  the
 officers  who  were  appointed  during
 that  time,  but  we  are  vigilant  about
 some  of  these  officers  against  whom
 there  as  certain  charges.  A  CBI  In-
 quiry  has  also  been  instituted

 ageinst  8  very  high  officer  and  certain
 steps  have  also  been  taken  against
 gome  odicers  whe  were  found  to  be
 responsible  for  certain  lapses.

 One  fact  has  been  brought  out  by
 Mr.  Indrajit  Gupta  ang  he  has  put
 some  questions  on  it  also.  4  would
 hike  to  assure  him  that  I  have  asked
 the  Administrator  to  look  into  this
 question  and  immediately  report
 back  to  me.  If  there  is  a  prima  facie
 case  to  assume  that  some  officer;  had
 deliberately  and  intentionally  done
 some  fraudulent  work  or  something
 against  the  interests  of  the  factory,
 whatever  steps  are  required  wi!l  be
 taken.  I  have  taken  note  of  it  and  I
 will  see  that  a  proper  inquiry  38
 instituted  and  that  the  facts  are
 brought  to  light.

 व  woulg  also  like  to  Sav  here  that
 the  product  mix  of  the  plant  has  been
 reall)  soeakmg,  good,  We  have  tried
 to  bring  in  some  necessary  changes
 in  the  oreduet  mix  of  the  plant

 There  are  alse  certain  challencing
 tasks  before  the  p’ant  but  the  Man-
 agement  i:  going  ahead  with  fu]  con-
 fidence  fo,  fincing  solutions  fo  these
 difficult  tasks  During  the  95  four
 months  this  undertaking  has  been
 ४०९  to  «xpo.t  about  30,000  tons  of
 stee]  and  we  hope  that  dui.ng  1976-
 77  HISCO  will  export  100,000  tons
 of  steel  and  et  a  good  price

 A  question  was  raised  that  we  we
 importing  some  machines  from  abroad
 which  are  availeble  in  our  country.
 As  the  Hon.  Members  know,  when-
 ever  any  machine  needs  to  be  im-
 ported,  it  has  to  be  cleared  by  the
 DGTD:  no  plant  can  import  machines
 on  its  own.  Our  efforts  have  al-
 ways  been  to  seg  that  whatever  indi-
 genous  machines  and  equipment  are
 available  in  our  own  country  are
 given  priority;  it  ig  not  only  priority,
 but  it  is  binding  on  the  parties  to  buv
 such  machines  indigenously.  Even  in
 a  plant  like  Bokero,  it  is  a  matter  of
 great  satisfaction  that  80  per  cent  of
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 the,  machines  and  equipment  being
 pure Posed  in  our  own  country.  We
 are  in  a  position  today  to  manufacture
 certain  parts  of  the  machines  and
 therefore  we  are  negotiating  with  the
 Soviet  Union  that,  if  they  agree—be-
 cause  this  is  not  a  part  of  the  con-
 ract—we  might  purchase  them  from
 our  own  factories  like  BHEL,  HCC

 ete.  and  not  go  in  for  imports.
 Therefore,  it  has  been  the  policy  of
 the  Government  that  whatever  ma-
 chines  and  equipment  are  available
 indigenous'y  should  be  purchased
 here  itself.

 Mr.  Daga,  I  am  sorry  to  say,  raised
 some  general  questions  about  the
 functioning  of  the  public  sector  par-
 ticularly  in  a  year  when  the  public
 sector,  on  the  whole,  has  done  so  well.
 Teday  not  only  the  people  of  this
 cayntry  but  the  people  all  over  the
 warld  have  recognised  the  contribu-
 tion  of  the  public  sector  and  at  that
 time  to  attack  in  a  general  way  that
 the  public  sector  managers  are  going
 qn  in  their  own  way  and  there  are
 ng  mules  and  regulations  applied  to
 them,  is  not  fair.  Thig  year  the
 Rublic  sector  has  30788  very  well,  they
 bpye  made  a  very  valuable  contribu-
 tion  to  our  economy,  they  haye  shown
 that  the  public  sector,  management
 Wise,  expertise  wise  and  profitewise,
 ig  very  well  comparable  to,  rather
 much  better  shan,  the  private  sector.
 Even  the  private  sector  people  in  this
 country  who  had  been  all  these  years
 denigrating  the  public  sector  have
 been  compelled  to  recognise  the  con-
 tribution  of  the  public  sector  in  this
 country.  Therefore,  it  will  not  be  fair
 to  make  this  kind  of  general  observa-
 tion  about  the  public  sector  manage-
 ment.

 _Certain  very  constructive  sugges-
 tions  have  also  been  made  about  price
 and  about  our  sales  organization.
 They  are  being  streamlined;  certain
 steps  are  being  taken.  Very  recently we  have  taken  some  important  steps
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 to  see  that  steel  distribution  in  this
 country  takes  place  through  public
 stock-yards.  We  are  also  taking  care
 of  our  customers,  I  mean,  the  generat’
 people  of  this  country.  For  many
 years  the  steel  prices  have  not  been:
 raised  only  because  of  this  that  the
 common  people  should  get  steel  at  a
 reasonable  price.  I  am  glad  to  say
 that.  because  of  many  effective  steps
 taken  by  Government,  by  the  Finance
 Ministry  and  by  the  other  Ministries,
 including  my  Ministry,  today  there  is
 no  black-market  in  steel  in  thig  coun-
 try.  and  people  are  happy  that  the
 availability  of  steel  has  been  made
 easy  to  the  people  all  over  the
 country.  This  year  is  going  to  be
 a  good  year  production-wise  and  it
 will  be  a  matter  of  great  satisfac-
 tion  for  us  that  we  have  fixed  this
 target  that  the  Indian  stee]  industry
 will  not  only  meet  the  requirement
 of  our  people.  but  in  the  curzent
 year  will  be  exporting  steel  worth
 Rs.  300  crores  to  40  countries  of  the
 world.

 Very  rightky  attention  has  been-
 drawn  to  perspective  planning.  I
 had  the  honour  to  present  the  White
 Paper  on  steel  industry  in  this  House.
 We  are  taking  care  of  perspeotive
 planning,  and  there  should  be  30
 doubt  that,  in  respect  of  all  the  steel
 plants  for  which  the  feasibility  हक
 have  been  commissioned  or  the  DPRs
 have  been  commissioned,  as  soon  as
 our  resources  position  j,  better  a8
 soon  ag  resources  are  available,  wa-
 will  go  in  a  big  way  with  steel  eg-.
 pansion  programmes,  because,  I  feel
 that  a  country  like  ours  will  need,  as
 our  economy  develops,  much  more
 steel.  Today  if  we  compare  ourselves
 with  the  Soviet  Union  or  Japan  or
 other  countries,  we  will  find  that  our
 steel  production  ig  still  very  low.
 But  seeing  the  rete  of  industrial
 growth,  the  rate  of  growth  in  agricul-
 ture,  seeing  the  atmosphere  which  has
 been  created  in  our  country  and  the
 fact  that  we  have  got  a  sound  scien-
 tific,  techno-economic  base,  we  fee!
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 “that  the  Indian  economy  will  pick  up
 -and  accordingly  the  steel  production
 will  also  have  to  keep  pace.

 With  these  words,  I  conclude.  I  am
 very  grateful  to  the  hon.  Members
 ‘who  have  participated  in  this  debate.

 MR.  CHAIRMAN:  The  question
 is:

 ‘That  the  Bill  to  provide  for  the
 acquisition  of  certain  shares  of  the
 Indian  Iron  and  Steel  Company
 Limited  with  a  view  to  securing  the
 proper  management  of  the  affairs
 of  the  Company  and  the  continuity
 and  devlopment  of  the  production
 of  goods  which  are  vital  to  the  needs
 of  the  country  and  for  matters  con-
 nected  there  with  or  incidental
 thereto.  be  taken  into  considera-
 tion.”

 The  motion  was  adopted.

 MR.  CHAIRMAN:  Now,  we  will
 “take  up  clause  by  clause  consideration
 of  the  Bill.  There  are  no  amendments

 ‘to  clauses  2  to  18.  The  question  is:

 “That  clauses  2  to  8  stand  part
 of  the  Bill”

 The  motion  was  adopted.

 “Clauses  2  to  8  were  added  to  the  Bill
 ‘Clause  |  was  added  to  the  धा,

 The  Enacting  Formula  the  Preamble
 and  the  Title  were  added  to  the  Bill.

 SHRI  CHANDRAJIT  YADAV:
 beg  to  move:

 “That  the  Bill  be  passed.”

 MR.  CHAIRMAN:  The  question  ig:
 “That  the  Bill  be  passed.”

 The  motion  was  adopted.

 6.59  hrs.

 SUPPLEMENTARY  DEMANDS®*  FOR
 GRANTS  (GENERAL),  1976-97

 MR.  CHAIRMAN:  The  House  will
 mow  taken  up  for  discussion  Supple-
 mentary  Demands  for  Grants  in
 respect  of  the  Budget  (General)  for
 ‘1976-27.

 Motion  moved:

 “That  the  respective  Supplemen-
 tary  sums  not  exceeding  the
 amounts  on  Revenue  Account  and
 Capital  Account  shown  in  the
 third  column  of  the  Order  Paper

 be  granted  to  the  President  out  of
 the  Consolidated  Fund  of  India  to
 defray  the  charges  that  will  come
 in  course  of  payment  during  the
 year  ending  the  3ist  day  of  March,
 1977  in  respect  of  the  following
 demands  entered  in  the  second
 column  thereof—

 Demands  Nos.  l,  2,  7,  14,  25,  29,
 30,  32,  38,  39,  4,  48,  81,  61,  65;
 76.  88  to  85,  88  and  99.”

 List  of  Supplementary  Demands  for  Grants  (General)  for  1976-99

 No.of  Name  of  Demand
 Demand

 Amount  of  Demand  for
 Grant

 Fabri
 ited  to  the  Vote

 of  House

 Revenue  Capital
 Rs.  Rs.

 MINISTRY  OF  AGRICULTURE  AND  IRRIGATION
 x,  Departmentof  Agriculrare
 3,  Agr
 7.  Departmentof  Rural  Development

 oo  20,85,000
 60580,00  ,000

 15,00)00,000
 .  ©  Moved  with  the  re*mmondatinn  of  the  President


